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HOUSE OF THE PEOPLE

Saturday, 6th March 1854

The House met at Two of the Clock
[MRr. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MNaTioNaL Caper Cores

4709. Th. Lakshman Singh Charak:
Will the Minister of Defence be pleas-
ed to state:

(a) the total strength of the Nation-
al Cadet Corps a8t the end of 1853;
and

(b) how much rmeney is being
spent jointly by the Centre and the
State Governments on its mainte-
nance?

The Deputy Minister of Defence
{Shrl Satish Chandra): (a)—

- o officers Cadets
Senior Divisicn R4 27 762
Junior Division 1,674 =2,830
Girls Divisitn 26 fon

ToTtAL 2,308 K1,192

(b) The total approximate expendi-
ture by the Centre and the States
during the current year is oxpected
to be Rs. 182 lakhs.

Th. Lakshman Singh Charak: May
I know the strength for each State?

Shri Satish Chandra: It would be a
very long statement
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Mr. Speaker: He may place it on
the Table,

Th, Lakshman Singh Charak: May
I know if the Jammu and Kashmir
State is includeq in it?

Shri Satishh Chandra: Orders have
been issued for the incorporation of
a Jammu and Kashmir Cadet Corps
in the National Cadet Corps with
efiect from 15th February 1954

Th. Lakshman Singh Oharak: May
T know the number of battallons that
went out on camp duty during 1853°

Shri Satish Chandra: There were
more than one hundred camps, T do
not know what the hon. Member
means exactly by camp duty,

Th. Lakshman Singh Charak: I was
referring to the battalions that went
aut on camp duty.

Shri Satish Chandra: Every unit of
the National Cacet Corps participates
in ap annual camp

SURVEY TRAINING ScCHOOL

*710. Shri Bahadur Singh: Will the
Minister of Natural Resources and
Sclentific Rescarch be pleasced to state:

(a) whether any students were
deputed by neighbouring countries for
training in the Survey Training
School at Dehra Dun during 1953-54;
and

(b) if so, the number of students
deputed and the names of the coun-
tries they came from?

A, e %mish..
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The Deputy Minister of Natural
Resources and Scientific Research
(Shri K, D. Malaviya): (a) Yes, Sir

(by 2 from Burma and 6 [rom
Ceylon.

Rbrj Bahadur Singh: What particu-
lar branches of survey are taught
bere, and what is the duration of the
training?

Shri K. D, Malaviya: The duration
is two years in one case for the com-
plete training, and there is alsp a
Training course, of six months, The
technical subjects which are taught
there are ground surveying, map
drawing and the handling of various
prevision instruments that are used
for survey work,

Shri Bahadur Singh: Will this be
a regular feature, and did the stu-
dents from foreign countries come
on'y during 1953 or do they come
every year?

Shri K. D. Malaviya: As there s
no other facility in the whole Conti-
ueni of Asig with regard top training
in survey work, countries which are
friendly to us and are our neighbours,
send us their student; for training.
Tt is not a regular feature.

Shri Bahadur Singh: Do the Gov-
ernment cof India bear the expendi-
ture of thy students who come from
foreign countries, or do the respective
foreign Governments bear it?

Shri K. D, Malaviya: The respecliva
countries bear it.

Shri M. D. Ramaswami: May 1 know
the number of Indian students train-
ed in thiy Survey Training School?

Shri E. D. Malaviya: On an average
twenty-nine students, belonging both
to Government of India and State
Governments and outside countries,
were trained in 1953-54,
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(m) afz g, a1 379 ¥ Far FOr
i
The Minister of Home Affairs and
States (Dr, Katju): (a) Yes,

(b) Tha provisiong of clause 3(b)
of the Bill are objectionable inasmuch
as it provides for the imposition of
restrictions on the movement of seed
potatoes to places outside the State

N1 WP W1 S| # F AT
w1 § e i s S aw gan w©
ST FCHTH FT A (F1gER?

Dr. Katju: I am really not aware of
the reaction.

ST WA AT HTAW ¢ FT( AT AT
a9 & fF U ORI A FET GER
F1 791 § 7947 Hgwia gwz 418 7

Mr. Speaker: I do not think it Is
possible to give a reply to that ques-
tion,

Dr. Katju' I thought I knew Hindl
very well, but my hon. friend speaks
in such g fashion that I do not follow.

Mr. Speaker: Order, order., Next
question.

Shri Bhagwat Jha Azad: [ am really
surprised that the hon, Minister who
is coming from a Hindi area does not
understang my question in Hindi.

Mr. Speaker: I am going, to the next
question.
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HISTORY OF THE SECOND WORLD WAR

*712. Shri §. N. Das;: Will the Minis-
ter of Defence be pleased to state:

(a) what progress has been made by
the Combined Inter-Services Historical
Section in the matter of writing a his-
tory of the Indian Armed Forces in
World War II;

(b) the total amount of expendi-
ture incurred so far on this work; and

(¢) whether the Government of
Pakistan is participating in this
scheme and is contributing to the ex-
penditure as agreed?

The Minister of Defence Organisa-
tlon (Shri Tyagi): (a) Of the 28
volumes planned to be produced, 4
are with the Press, 5 are ready for
the press and 7 more will soon be
ready for the Press. The drafts of
thay remaining volumes except one
are also complete and are being re-
viewed and edited.

(b) Rs. 26 lakhs approximately.

(c) Yes, the Government of Fakis-
tan have agreed to bear 30 per cent
of the cost

Shri S. N. Das: In view of the fact
that a large portion of the work ha‘s
beon completesd. may 1 know what is
th¢ presen’ streugth of the staff, and
how does it compare with the autho-
rised strength?

Shri Tyagi: The staff was engaged
at the end of 1948, and now it has
been considerably reduced. The pre-
sent strength is as follows. There is
a civilian historian, who is the diree-
tor and alsg Chief Editor. He is
organising it. The full stafl could not
be had. There are only some junior
historiang assisting him, and two or
three narrators.

Shri 8. N. Das: May I know whether
the advisory committee that has been
appointed to edit and revise this
work contains only military officers,
or some outside historiang have  also
been assoclateq with it?
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Shri Tyagi: The Advisory Committee
is working under the Chairmanship
of the Defence Secretary. There are
also Pakistan representatives on  it.
There are not only military officers,
but historians and others are also
there on the committee

Shri S. N. Das; May I know whe-
ther any payment has been received
from the Pakistan Government so far,
and if so, what is the amount that
has been received?

Shri Tyagi: I am afraid I have not
got that information, but my feeling

is that the payment has not beepn
received,

Bbri Gidwani: I view of this, do
Government expeet that Pakistan’s
contribution, woulg be received?

Shri Tyagi; The Pakistan Govern-
ment are actively participating in
compiling this history, and I have no
reason to doubt that they wil) contri-
bute their share,

NatIoNAL HIGHWAY 1N NEPAL

“713. Shri Krishnacharya Joshi: Wil
the Minister of Defence be pleased to
state the total amount spent on the
construction of the Tribhuvanraj
path, the National Highway of Nepal,
by the Indian Army Engineers, recent-
1y?

The Minister of Defence Organisa-
tlon (Shri Tyagl): The total amount
spent on the construction of the Tri-
bhuvanraj path is Rs. 83.6 lakhs till
tha end of December 1953.

Shri Krishnacharya Joshi: May I
know the total mileage of this naticnal
highway?

Shri Tyagi: That portion of the road
which is under construction by the
Defence Ministry is only 79 mileg long.

Shri N. M, Lingam: Who wil bear
the cost of maintenance of this road
in the future?

8hri Tyagl: The road is the Nepal
the Defence Ministry engineers are
Government's road. At their request
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constructing it, and the Nepal Gov-
ernment will naturally bear the cost
of repairs.

Shri K. G. Deshmukh: Has the
Nepa] Government borne any eéxpen-
diture on account of this construction?

Shri Tyaghk The whole expenditure
is being ‘incurred on behalf of the
Nepal Government. It is their road.
Only somg loan facilities have been
granted to them on this account.
The money is theirs and the repairs
and maintenance will also be leoked
after by them.

CONTRABAND JEWELLERY

*714, Shri Gidwani: Will the Minis-
ter of Finance be pleased to state:

(a) whether any jewellery was seiz-
ed by the Customs officers Bombay,
during the years 1951, 1952 and 1953;

(b) whether the jewellery was
subsequently restored to the parties
after the imposition of a fine or other-
wise; and

(c) the reasons for seizing the
jewellery?

The Deputy Minister of Finance
(Shri A, C, Guha): (a) Yes, Sir

(b) Yes, Sir.

(c) The jewellery wag seized for
one or more of the following reasons:—

(I} Non-declaration or mis-decla-
ration of value with intent to
evade on import of payment of
duty or the Import Trade Control
restrictions and on export of the
restrictions under the Foreign Ex-
change Control Act.

(ii) Import or attempt to ex-
port jewellery unauthorisedly in
excess of the permissible limits
under the Import Trade Control
or Exchange Control restrictions
respectively.

Shri Gldwani: May I know whe-
ther the jewellery was restored after
recovery of fine, or for some other
reason?
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Shri A, C. Guha: In some cases the
fing was realised;, in some other
cases the parties might have paid
the equivalent price, In cases wherz
the explanation was found satisfactory
the seized jewellery was returned
without any fine,

Shri Gidwani: May I know whether
it is a fact that an enquiry has been
instituted by the Anti-Corruption
Department and  search wag made
of a big officer like the Collector of
Customs in Bombay, and it so, for
what reasons?

Shri A. C. Guha: Enquiry against
the Collector of Customg regarding
what?

Mr. Speaker: He says tha enquiry
was siarted by the Anti-Corruption
Department and a search was made.

Shri A. C. Guha: Regard.ng jewel
lery?

Shri Gidwani: Or in any other cun-
nevtion.

Mr. Speaker: If the hon. Member
has got definite information he will
table 5 gquestion.

Shri Gidwani: I have go! definite
information and had tabled a ques-
tion: but that has been converted in-
to an unstarred question,

Sori A, C. Guba: Sir, if you will
permit me to intervene, I should like
to say that the hon. Member must be
referring to some othdr case. I do
not like the House to be left under
any misapprehension. There was an
enquiry by the Special Polics Estab-
lishment. It was not connected with
jewellery. From the result of the
enquiry I think we can say that noth-
ing has been established against that
officer.

Shri Gidwani: Sir this was my
question: “Is it a fact that an en-
quiry has been instituted.....”

Mr. Speaker: Is h.e

unstarred quesiion?

Shri Gidwani: I am cnly asking
whether any enquiry was held, if so

reading his
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what 'was the result of the enguiry
and whether the police made searches
in hig house?

Mr. Speaker: It was in connection
with some other matter.

Shri Bhandari: Is it a fact that
indipariminate searches are being
made in all parts of the country, par-
ticularly at Jaipur and Delhi?

Shri A. C" Guha: I have no infor-
mation about searches at Jaipur and
Delhi, If the hon. Member has got
any deflnite case in view he can re-
port the case to me,

EncLIsH As MepiuM oF INSTRUCTION

*716. Shri A. M. Thomas: Will the
Minister of Education be pleased to
state:

ta) whether the Central Govern-
ment was consulted by the Bombay
Government in the matter of banning
English as a medium of instruction in
the primary and secondary schools in
the State; and

(b) if so, what advice was given by
them?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das): (a) No.

(b) Does not arise.

Shri A, M, Thomas: May I enquire
whether the change-over adopted by
the Bombay Government was brought
to the notice vf the Central Govern-
ment, and whether the Centre in the
exercise of its overall control, lssued
any directive in this behalf?

Dr. M. M, Das: There was no occa-
sion for it, because Education Iz a
State subject and the Centra] Govern-
ment has no constitutional authortiy
to guide the State Governments iIn
this matter.

Mr. Spesker: I think the matter Is
under dispute and has gone up to the
Bupreme Court, It ig better not to
proceed with this question,
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EXCHANGE OF PRISONERS

*717. Shri K. P. Sinha : Will th.
Minister of Defence be pleased to re-
fer to the reply given to starred ques-
tion No. 266 asked on the 24th Novem-
ber, 1953 and state:

(a) whether it is a fact that some
Indian soldiers are still in Pakistan
prison; and

(b) the number repatriated so far
on both sides?

The Minister of Defemce Organisa-
tion (Shri Tyagl): (a) and (b). The
exchange of prisoners referred to in
the reply to Question 266 on 24th
November, 1953, has been completed
except in the case of those who refus-
ed repatriation and were therefore
released. 13 were repatriated to In-
dia and 11 to Fakistan.

Shri K. P. Sinha: Is it a fact that
some prisoners when releaseq refused
to go to their land of origin?

S8hri Tyagh No, Sir, They first
refused to go to their land of origin.
Afterwards they were released. As I
have already stated 13 prisoners were
received by India and 11 by Pakistan.

REFRACTORY CLAY IN BILASPUR

*718. Shri Muniswamy: Will the
Minister of Natural Resources and
Beientific Research be pleased to state:

(a) whether it is a fact that in-
vestigations have been made in Bilas-
pur District in Madhya Pradesh by
the Geological Survey of India re-
cently; and

(b) if so, whether large quantities
of refractory clay are available in the
Korba coal-field area of Bilaspur Dis-
triet?

The Deputy Minister of Natural
Resources and Scientific Research
(8hri K. D. Malaviya): (a) Yes, Sir.

(b) The reserves of refractory clay
in an area of about 250 square miles
around Korba are estimated to be of
the order of 3,67,000 tons,

Shri Muniswamy: May [ know,
Sir, whether any proper assessment of
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the quality and quantity of the mine-
rals in Madhya Pradesh has been
done?

Shri K. D. Malaviya: Qualitative
assessment of this clay showg that it
is not of very guod quality and that
coarse earthenware and drainage
pipes can be made of it. For things
like high refractory, bricks, I am
afraid, it is not suitable,

Shri Muniswamy: May 1 know,
Sir, whether it is g fact that there is
lack of proper technical personnel and
equipment for carrying out geological
survey, and if so, what steps are
under the consideration of Govern-
ment?

Shri K. D. Malaviya: We have not
as many technica] personnel and
appliances as the needs of the country
require immediately, In fact, our
necessities are great and we are look-
ing into the matter.

With regard to this clay we know
about its existence. If any privat:
party wants to exploit it, it is for
them to apply to State Government
to carry on further exploration and
prospecting.

Shri Muniswamy: Is it a fact that
the minerals available in Madhya
Pradesh are more than what was es-
timated, and if so, to what extent?

Shri K. D. Malaviya: Has he got
any particular minerals in mind.

Shri Muniswamy: Mincrals in gene-
ra] in Madhya Pradesh,

Shri K. D, Malaviya: We have
carried out g survey of the minerals in
general and we have sufficient infor-
mation about it

(GRANTS TO ANDHRA

*719. Shrl Nanadas: Will the Minis-
ter of Finance be pleasedq to state
what different grants have been
given to the Andhra State Government
during 1953-54 and the amount given
under each item?

The Parliamentary Secretary to the
Minister of Finance (8bri B. R.
Bhagat): A statement giving the
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necessary information 15 placed vn the
Table of the House. [See Appendix
111, annexure No, 42.]

Shri Nanadas: May I know, Sir,
whether Government are aware of the
fact that while answering a question
in the Andhra Legislative Assembly
the Minister for Development inform-
ed the Assembly that the Madras
zovernment refused tv give any share
to the Andhry State from Rs. 19}
lakhs sanctioned for welfare of Sche-
duled Tribes, on the pretext that the
Scheduled Tribes in Andhra are also
included under Criminal Tribes, and
the Andhra Government referred the
matter for the devision of the Central
Government? If so, may I know at
what stage the matter stands?

Shri B. R, Bhagat: I would .efer
the hon. Member to the statement ap-
pended to the answer where it is stated:
“The Union Government have not
been advised so far about the distri-
bution of this amount between Andhra
and the residuary State of Madras.”"

8hri Nanadas: May I know why no
advance payment was made under
the item “Welfare of Scheduled Castes
and Welfare of Criminal Tribes and
Welfare of Backwarq Classes” as it
was made under other items?

Shri B, R, Bhagat: The payment will
be made towardg the close of the
financial year on the basis of the
progress of expenditure.

8Shri NanadasT My question is, why,
while for other items advance pay-
ment of 50 per cent. was made, for
these three items advance payment
was not made?

Shri B, R. Bhagat: If advance pay-
ment is made in the case of one item
it iz not necessary that it should be
made in all the cases.

Shri Nanadas: It appears from the
statement that the payment wof the
amounts depends upon the progress
made under all the items by the State
Governments, May I know. Sir, whe-
ther the Central Government dirgeted
the State Governments to spend this
amnunt within the gpocified time?
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Rhri B, R, Bhagat: ] would ask for
notice for giving this specific infor-
mation in regard to Andhra.

RuraL CREDIT

*720. Sardar A. S. Saigal: Will the
Minister of Finance be pleased to
state:

(a) whether the estimates flxed by
the Planning Commission for rural
credit have been achieved during the
Plan period up to 1953-54;

(b) into how many categories the
target was divided; and

(c) the amount given under each
calegory during this perlod?

The Deputy Minister of Finance
(Shri A. C, Guha): (a) to (c). The
Five Year Plan has set the following
targets for amountg of agricultural
finance to be made available annually
by Government and the co-operatives
all together, These targets are due
to ba reached in the last year of the
Plan,

Short-term Rs. 100 crores
Medium-term Rs. 25 crores
Long-‘erm Rs. 5 crores

Rural credit mainly falls in the
State field and It will take some time
to obtain full information :s to the
progress made towards the attain-
ment of these targets to be reached
in full by 1955-56. A statement will
be laid on the Table of the House as
soon as thy information is collected.

WL Qo Qo WETS : § g TAAT
e g fe woife favew & fod
TIT 7 e G370 Y E7 K1 Frgar wyar
WAy fEarg?

Shri A. C. Guha: The money is be-
ing paid to some extent by the Reserve
Bank to different co-operatives, If
the hon. Member had put a separate
question, 1 would have given the
answer. I have geveral times given
the break-up aof the loans given to
different co-operatives by the Reserve
Bank. I have not got the figures just
now,
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Shri C, Bhatt: May I know the rate
of interest?”

Shri A, C, Guha: The Reserve Bank
glves at the rate of 1} per cent
Generally the co-operatives charge
8} per cent. but in sume cases It goes
up o even 10 or 12 per cent.

Shri Ss N. Das: May I know whe-
ther efforts have been made to increase
thic amounti—becausc the Five year
Plan is going to be revised—and what
ig the extent of increase that i going
to be made for rura] credit?

Shri A. 0. Guba: For the Reserve
Bank there is no amount fixed; there
is no statutory limit to the amount.
It depends mostly on the organisation
and stabillty of the co-operative insti-
tutions of the different States. If the
cu-operativeg can draw more money
the Reserve Bank will be in a position
to give them ag much moncy. For the
present year the target is Rs. 25 crores
and I think that the amount has al-
most been reached; already up to 12th
February different co-operatives have
drawn a little over Rs, 24 crores from
the Reserve Bank.

HTAT Qo Qo TES : 7T T 79
? e ford 3% ¢ g/3 wede § avar
a1 & W Y A ¥ wrfavre Swm-
e d79 § 78 AT T AW A A To
7 2 g o o fai & 397 § 78 707
T W AT A e AW YT

o TR QAT oy : < A&7 (o 7 |

Shri A, C. Guba: Several times this
question came up before the House
and I have explained all these things.
The Reserve Bank is taking every
step so that co-operatives may be
made to reduce the rate of interest:
but that depends upon many other
factors because the co-wperatives get
money not only from the Reserve Bank
but from other sources alsy where
they havg ¥ pay higher rafy of inte-

rest.
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U.P.S.C.

*722, Shri Thimmailah; (a) Wil the
Minister of Home Affalrs be pleased to
gigte the total number of gazetted ap-
pointments made by the Ministrles/
Departments on the recommendations
of the Union Public Service Com-
mission from January 1952 to Decem-
ber 19537

(b) How many of them were re-
sérved for members of Scheduled
Castes?

(¢) How many were filled actually
by Scheduled Castes candidates?

The Deputy Minister of Home
Affairs (Shri Datar): (a) to (¢). The
required information Is being collect-
ed and will be laid on the Table of the
House in due course,

Shri Thimmajah: May I know whe-
ther this question will be put off till
the day when the Minister will be
ready with the answer?

Mr. Speaker: It is too late; he should
have requesteq before. Now thai the
question is put, he may put supple
mentary questions,

Shri Thimmaiah: I want this gques-
tion to be put woff till the dav the
Minister is ready.

Several Hon. Members rose—

Mr, Speaker: I am not going to call
upon the Members who, 1 find, attempt
to put supplementaries on every gues-
tion. It is impossible fo allow Mem-
bers to put supplementarles on every
question, Let us proceed with some
kind of order.

GRAZING GROUND IN MANIPUR

+723. Shri Rishang Keishing: Wil
the Minister of States be pleased to
refer to the answer glven to starred
question No, 734 asked on 22nd August,
1953 and state:

(a) whether the Governmeny of
Manipur have since decided to con-
vert 300 paries of land into grazing
ground;
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(b) if so, the grounds on which
that decision was arrived at;

(¢) whether the 400 cultivators con-
cerned kave refused to return the
lands;

(d) whether Qovernmeént of Mani-
pur have made any survey as to whe-
ther there is enough grazing ground;
and

(e) if so, what was the result?

The Minister of Home Affairs and
States (Dr. Katjn): (a) and (b). On.
the 8th December 1953 the Council
of Advisers passed a resolution to-
cancel the annual leases which are due-
to expire on 31s§ March, 1954 and ac-
cordingly notices of cancellation have:
been issued by the Manipur Govern-
ment. The actua] cancellations will
take effect from the lst April, 1954.
This decision was taken on the ground-
that there would not be 1&ft enough:
land for Erazing purposes if land in
this area is ufilised for cultivation.
purposes.

(¢) Yes. The settlement holders
submitted a representation to the Ad-
viser for Land Settlement for recon-
sidering the decision. This was reject-
ed.

(d) and (e). No such survey has
been made. All the Advisers except
one are, however, of the opinion that
there would not be enough land for
pasture of the cattle in the Lamphelat
if this land were put under cultiva-
tion.

May I add, Sir, that I would like
a direct survey to be made, a factual
survey so that we may find out whe-
ther the remaining land would be
sufficient for grazing purposes

Shri Rishang Keishing: May 1 know
if the 400 landless peasants as well as
the other public organisations have
made any representations to the Gov-
ernment of India, and if so, what

action has the Government of Indla
taken?
Dr. EKatju: I have suggestsi the

action, namely, factual survey:
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Bhri Sarangadhar Das: May I know
if these 400 peasants were in cultivat-
ing possession of this tract of land
for eight years—whether they had
been cultivating these lands for eight
years?

Dr. Katju: According to my infor-
mation, this hag been a rather thorny
question for several years. I do not
know whether these peasants have
been one and the same, but the land
was let out say, about ten years ago;
it remained under cultivation for two
years and then it was taken back;
after two years again it was let out;
it was again taken back after two
years, The present cultivation began
in 1952. The Identity of the cultiva-
tors I am not certain about.

Shri Rishang~ Keishing: Are Gov-
ernment aware that out of these 400
landless peasants, 85 are Nagas, Naga
Tribals and they have been in posses-
sion v¢ this land, as the Minister has
said, for about ten years?

Dr. Katju: I am not aware of that
fact; 1 shall bear that in mind.

INCOME-TAX EvAsioN

*324. Shri H. N. Mukerjee: Will the
Mimster of Finance be pleased to
stale:

(a) whether some caseg of Income
Tax  evasion involving substantial
amounts have recently been detected
in West Bengal by the Income Tax
Investigation Commission; and

(b) if so, the amount involved in
these cases?

The Parliamentary Secretary to the
Minister of Finance (8hri B, R.
Bhagat): (a) The Commission have
recently reported on certain caseg re-
ferred to them of persons assessed in
West Bengal in which large sumg of
concealed income have been detected.

(b) The amount of concealment re-
purted since November 1953 in such
cases is about Rs, 3 crores.

Shri H. N. Mukerpee: Has- Govern-
ment's attention been drawn ty cer-
tain recent proceedings ol the West
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Bengal Assembly where charges regard-
ing evasion of several crores of rupees
by Birlas, Dalmia, Surajmal Nagarmal
and other firms were referred to?

Mr. Speaker: Order, order. I do not
allow that question.

Shri H, N, Mukerjee: Is it a fact
that regarding one of the Birla's......

Mr. Speaker: Any question mention-
ing any names will not be permitted
It is a matter entirely within the:
jurisdiction oy the Investigation “om--
mission.

Shri H, N. Mukerjee: I want to know
facts,

Mr. Speaker: He can know it priva--
tely; not in the House.

Shri H. N. Mukerjee: These matters

are being agitated In the Press; that
is why 1 want to know.

Mr. Speaker: Order, order. The-
Pres; may agitate any thing and hon.
Member’s curiosity may be there. But-
the difficully is that the parties whose
names are mentioned are not before
the House; they have no opportunity
of giving any explanation, angd publici-
ty will be given only to the allegations
made without their defence. That is
hardly a fair procedure; thig Houge
should not follow such a procedure,
G_wernment may do anything they
like. (Interruptions). No argument
over that.

8hri H, N, Mukerjee: Is Government
aware of the public feeling that the
ex-Judge—whose work on the Birla
Sales-tax Tribunal, now closed, was
adversely commented upon in books
like Mystery of Birla House—should
not have been appointed ag a member
of the Income-tax Investigation Com.
mission?

Mr. Speaker: Order, order.

LAND REPORMS IN BiLaAspur
*725. Shri M. 8. Gurupadaswamy:
(a) Will the Minister of BStates be
pleaseq to state whether Government:
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have introduced any land reforms in
the Bilaspur State?

(b) Is it a fact that fenants are
being ejected there from their lands
in large numbers?

(¢) Is it a fac' that wrong enfries
in the revenue records are causing
great concern among the tenanis as
they are not in a position tg prove
their possession over the lands which
they have been cultivating for a num-

ber of years?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes. The
Punjab Security of Land Tenures Act,
1953 has been extended to Bilaspur
with certain modifications.

(b) No,
(¢) No,

-
Shri M. 8. Gurupadaswamy: May I
know whether it is a fact, that in spite
+of what the Minister has said that
there has been ejection of tenants,
(we have received a number of repre-
sentations), that there are various cases
of ejections? Will the Minister see
that the whole thing is erquired into?
‘1 also want 10 know whether the
Minister will tuke steps se that cvie-
tions wil] not be permitted hereafter,

Dr Katju: The position is this. The
Act was extended in September, 1953,
In anticipation of such extension some
convictions were made by landlords.
Now that the Act has been extended.
there is provision in the Act that all
ejectments made of tenants prior to
the commencement of the Act, but
subsequent to the 15th August, 1950
will be set aside. Therefore, there is
a period of three years in which, if the
tenants had been ejected, they can re-
sort to the law courts and have their
ejectment set aside. 1 think that
should meet the situation.

Shr{ M. 8. Gurupadaswamy: May I
*know whether there are any cases
pending in the law courts regarding
this matter) i

Dr. Katju: The hon, Member Is
wery hard on me. I require notice
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INDUSTRIAL FINANCE CORPORATION

*121. Shri Gadilingana Gowd: Will
the Minister of Finance be pleased to
state the number of industrial con-
cerns in Andhra State to whom the
Industrial Finance Corporation has
granted loans?

The Deputy Minister of Finance
(8hri A. C. Guha): Two industrial con-
cerns which operate in Andbra State
were sanctioned loans by the Industrial
Finance Corporation. One of these
sanctions was subsequently withdrawn
as the loan was not availeq of

8bri Gadllingana Gowd: Is it a fact
that the majority of the applications
reczived by the Industrial Finance
Cuorporation from Andhra State were
turned down, and if so, what are the
reasons therefor in each case?

Sbri A. C. Guha: Ther. were three
other applications which have not been
granted loans, but I du not think it
will be proper for me to disclose the
names or the rensons why these appli-

“tions were not accepted. That may
adversely affect the financial interests
of those concerns.

Shri Nanadas: May I know the
amount sanclioned in respeet of these
two applications?

Shri A, 0. Guha: One was Rs 15
lakhs and the other Rs. 12 lakhs.

Sbri Gadilingana  Gowd: May 1
knn_w the names of the concerns to
which these loans were granted.

_Sllri A. C. Guha: The Rayalseema
Mills Limited and the Deccan Sugar
and abkhari Co., Ltd.

CANTONMENT BoARD, MHow

*731. Shri N. L. Joshi: (a) Wil the
Minister of Defence be pleased to
state since when elections to the
Cantonment Board at Mhow have not
been held?

(b) Why did Government postpone
the electiong for such a long time?
(c) Do Government rcontemplate

holding elections in the nesr future
and if so, whem?
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The Deputy Minister of Defence
(Shrdar Majithia): (a) Since 1946.

(b) For the purpose of introduction
of adult franchise and the reserva-
tion of seat(s) for Scheduled Castes/
Tribes, as also for the revival uf the
Ward System.

(c) Yes. By the end of 1954,

Shri N. L. Joshi: May I know how
many times elections were proposed to
be held and then postponed during
this perivd?

Sardar Majithia: So far as I remem-
ber, once,

Shri N. L, Joshi: May I know whe-
ther any representalions were receiv-
€d by the Government for holding the
elections during this period?

Sardar Majithia: The question was
mentioned so many times, and it was
due to various difficulties—firstly, in-
troduction of the adult franchise.
Then we had g single unit of the whole
Cantonment.  Representations were
receiveq against that and we had to
introduce the ward system, and the
wards had to be delimited, notified
and gazetted. All this took time.
Now that everything has been complet.
ed, we intend to hold the elections by
the end of this year.

Shri N. L, Joshi: May I know whe-
ther there has been growing dissatls-
faction with the working vy the present
Board?

Sardar Mijithia: To begin with, it
is a matter of opinion. Secondly, the
Government has had no indication so
far. In any case, as I have said, the
electivns are going to be held by the
end of this year. So there is no point
In pursulng that further
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Sardar Mafithia: 1 am afraid L will
have to collect the information about
that because it is a long time ago that
the Cantonment Act was passed.

IMporT DuTY ON PEARLS

+732, Shrimati Jayashri: (a) Will
the Minister of Finance be pleased to
state the amount that has so far been
realised from the 20 per rent inport
duty levied on “real pearls unset"?

(b) What is the effect of this duty
on this Industry?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) Separate figures
for the import duty collected on raw
pearls arg not readily avallable be-
cause therp is no separate head for
them in the trade arnd revenue statis-
ties,

(b) Artisans, skilled in the special
processes of drilling, bleaching, and
polishing real pearls, were reported
to be suflering for lack of adequate
raw material and the indusity was
understood to be also facing diffieul-
ties in the export markets. Being in
the nature of a cottage industry, pro-
cessing in bonq or export under claim
for drawback was not easy. Taking
all the factors into consideration, Gov-
ernment decided to abolish th- duty
by notification with effect from the
23rd February, 1054,

Shrimati Jayashri: May I know
whether the processing of real pearls
is a cottage industry?

Shri A, C. Guha: That I have aiready
said. That is why Government have
abolished the duty from 23rq February.

Shrimati A. Kale: May I know from
where they are imported anq what Is
the quantity?

Shri A. C. Guba; Generally they
are imported from the Persian Gulf
side. The quantity varies according
to the consumption demand in the
country from year to year. Presently
it is not very much. The quantity has
gone down.

Shri Bhandari: Is the  Minister
aware that the precious stone cutting
industry is also suffering on account
of this duty?
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Shri A. C. Gubha: May be. The hon.
Member may have got some informa-
M.

Loss oF Bartor Boxes

*733. Dr. Ram Subhag Singh: Will
the Minister of Law be pleased
to state:

(a) whether it ig a fact that of the
20 cases of ballot papers sent recently
by the FElection Commission to
Travancore-Cochin for use in  the
present election in that State, only 17
were received there:

(b) if so, where and how the re-
maining three cases disappeared; and

t¢) whether the lost cases have
been traced?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Yes.

(b) It has been reported that the
three cases containing 6 lakhs baliot
papers wete stolen at Vanganoor Rail-

way Station, in the Andhra State,
under the mistaken belief that they
containeg valuable articles which

could be profilably disposed of.

(¢) Nearly 1'5 lakhs ballo{ papers,
out of the lost 8 lakhs ballot papers,
have so far been rccovered by the
Andhra police. One person has been
arrested—since then I have received
jnfcrmation that two persong Wwere
arrested—and further investigation Is
proceeding. The Election Commission
has taken necessary action to ensure
that none of the lost ballot papers
could be misused in any way at the
General Election and has issued de-
taileg instructiofis to all concerned
accordingly,

1 have just now received a report
that the two persons have been con-
victed,

Some Hon. Membhers: Are they con-
nected with politics?

Shri Biswas: They belong to a gang
of miscreants who were respunsible
for similar offences—not in respect of
ballot boxes but of other things.
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Dr. Ram Subhag Singh: May I know"
whether the persons arrested and com-
victed include the person or persons
who were carrying thuse ballot boxes.
from here to Travancore?

Shri Biswas: No. They were local
offenders, not persons who followed
these ballot buxes from the Nasik
Printing Office to  Travancore-
Cochin, the destination of the ballot
boxes. On the way, the train stopped
at Vanganoor Station for about a couple
of minutes, and within those two
minutes these boxes were removad.

Some Hon. Members rose—

Mr, Speaker: Let us now go to the
next gquestion.

InpiaN CusTopIAN FoRcE

*134. Shri K. C. Sodhla: Will the
Minister of Defemce be pleased to
state:

(a) the total amount paid to ship-
ping companies for the transportation
of the custodian force t, Korea: and

(b) whether these companies are
Indian?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) and (b). Four
ships were used to carry personnel of
the Neutral Nations Repatriation Com-
mission and the Custodian Force to
Korea. Of these, two ships were
British, namely, the EMPIRE PRIDE
and the DILWARA, They were arrang-
ed by the UK Government and no pay-
ment on their account has been made
to their owners. The remaining two
ships. namely, the JALADURGA and
the JALAGOPAL, belong to the
Scindia Steam Navigation Company
Limited. An advance of Rs. 5 lakhs
was paid In respect of these two ships.
This will be adjusted against the final
payment when the account is finally
settled.

Shri K. C. Sodhia: What about the
return journey?

Shri Tyagi: On the return journey,
the Astrias is bringing in about 1535
personnel, the Musafiri about 1450, the
Captain Hobson 582, the Jalagopal
1298, and the Jaladurga 1270.
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I. A. S. anD 1, P, S, OFFICERS

*736. Shrl V. P. Nayar; (a) Will
‘the Minister of Home Affairs be
pleased to state the number of officers
from the Travancore-Cochin State
‘Government who have been absorbed
in the 1.A.S. and the LP.S.?

(b) How many of them are continu-
ing in posts under the State Govern-
ment and are getting LA.S. scales of

‘pay?

The Deputy Minister of Home Affairs
(Shri Datar); (a) So far 16 such offi-
cers have been appointed to the Indian
Administrative Service and 2 to the
Indian Police Service.

(b) ALl the officers appointed to the
Indian Administrative Service Cadre
of Travancore-Cochin are serving under
the State Government at present and
are drawing pay in the preseribed
scales of pay for the Indian Adminis-
trative Service.

Shri V. P. Nayar: May I know how
many of the officers taken over to the
Indian  Administrative Service have
been working as private secretarieg to
the Ministers?

Shri Datar: I have no information,

Shri V. P. Nayar: May I know whe-
ther Government are aware that there
have heen very bad criticism in the
Press, about the very questionable
means adopied in the selection of these
officers?

Shri Datar; Government
aware of any such criticism.

Shri V. P. Nayar: Are Government
aware that in corresponding posts held
by State officials, the State officials get
only half of the pay that is now paid
to the Government of India officlals
doing equal work?

Shri Datar: That cannot be helped.
‘The State officers’ scales of pay were
-extremely low, and when we ‘ake offi-
«cers into the LA.S or the LP.S, we
have to pay them scales of pay sccord-
ing to an all-India basis.

Shri V. P. Nayar: What was the
reason for taking some officers into

are not

-
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the LA.S., while officers of the State
gervice are doing equal work and are
baving equel qualifications, and with
perhaps better service records’

Shri Datar: The answer is very
simple. The all-India services aoply
to the whole of Indla, includirg
Travancore-Cochin, Therefore this
cadre was instituted there, and these
officers have been taken on that

Shri V. P. Nayar: May I know whicn
body selected these officers for this
cadre. and how the selection was
made? Was every officer in the State
service given option to get Intc this
service? Was any examination neid

for the purpose?

Shri Datar: There was first a preli-
minary selection board appointed by
the State, on which there was the State
Public Service Commission's Chalrman
also. That board made a preliminary

se'ection. After that, the Soecial
Recruitment Board with which the
selection board of the Travancore-

Cochin State was also associuted,
scrutinised all those cases, and then
they made their recommendations

Shri V. P. Nayar; Is it not a fart ..

Mr. Speaker: Order, order. Let us 2o
to the next question,

Insurance CouNcIL

*737. Shri M. D. Joshi: (a) WIll the
Minister of Finance be pleaseq to
state the total expenditure incurred
during the last three years for the
sittingg of the Executive Committee
of the Insurance Council?

(b) How is the expenditure met?

(¢) What contribution have Gov-
ernment made towardg this expendi-
ture?

(d) Has the Executive Committee
submitted any report regarding its
deliberations?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) Approximately Rs.
107.500.

(b) From funds raised by the Coun-
cils from the insurers.
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(c) Nil
(d) No, Sir.

Shri M. D, Joshi: Is it a fact that the
Council has not been able to rgnedy
grievances due to breach of rules?

Shri B. R. Bhagat: The questiun is
very vague. I do not know what the
hon. Member means by breach of
rules. If he refers to the provisions
of the Insurance Act, or the rules n.ade
thereunder, it may be mentioned that
the Department of Insurance of the
Central Government takes whalever
action is possible to bring the offenders
to book. So far as the recommenda-
tions of the Council are concerned.
they are not mandatory, but they are
merely advisory. So far as our in-
formation goes, we have not come
across any case where the decisions
or the recommendations made b the
Executive Committee have been violat-
ed or not carried out by the insurers.

Estate Duty

*738. Shri Anirudha Sinha: Will the
Minister of Finance be pleased to
state:

(a) the number of noticeg for the
levy of Estate duty which have been
served (State-wise) up 1p the 15th of
February, 1954;

(b) in how many of such cases the
heirg of the deceased, whose Estates
are liable for payment of duty. have
themselves Informeq the authorities
concerned of the same;

(c) in how many of these caseg the
amounts of taxes have been ad-
judicated and finalised, and the tax
paid: and

(d) the highest amount of tax paid
so far by any single party?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) The Estate Duty Actdoes
not require service of any notice cal-
ling for the submission of the pre-
scribed return containing the parti-
culars of the estate. This reurr. or
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statement of accounts has to be sub-
mitted by accountable persons them-
selves within six months of the date
of death. The Estate Duty Act came
into force on the 15th October 1953,
so that, the returns are not due before
the 15th April 1954.

(b) In view of (a) above, (b) does
not arise. It may, however, be stated
that the Law does not require the
heirs of the deceased to inform tne
Controller of the occurrence of the
death but as stated in (a) above they
have to submit statement of accounts
of the Estate within six months.

(¢) As the returns are not as yet
due or flled, no tax has been adjudicat-
ed or flnalised.

(d) In
arise.

Shri K. K, Basu: May [ know whe-
ther there has been any case where
the heirs of the deceased have anplied
for a tax clearance certificate in order
to dispose of some of their immovable
properties, as provided in the Act?

view of (c¢) this does not

Shri B. R. Bhagat: [ shall collect the
information for the hon. Memke: it
notice is given.

REMITTANCE ACCOUNT

*739. Shrl 8. N, Das: Will the Min-
ister of Fimance be pleased to state
the items and the total amount still
ouistanding in the Remittance Ac-
count adjustable in England?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): The net amount outstanding
at present is about £4 millions of
which £0'9 million pertains to Civil
transactions and £3-10 millions to De-
fence Services. The main items in the
case of Civil are;—Postal and Money
Order transactions, payments on be-
half of the various Ministries of the
U.K. Government, and transactions of
Dominion and other Governments and,
in the case of Defence Services, large-
ly freight and shipping charges of
U.K. Government stores issued at the
instance of that Government durirg
the period 1947-49.
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Shri §. N. Das: May I know whether
the amount of £100,000 in dispute in
1952 with the UK. Ministry of War
Transport, as was stated by the hon.
Minister, has since been settled?

Shri B. R. Bhagat: I want notice of
this question.

Shri S, N. Das: May I know whether
in view of the slow progress that _is
being made, Government have enquir-
ed into the special impediments that
stand in the way of adjustments?

Shri B. R. Bhagat: I do not agree
with the hon. Member that the oro-
gress is s.oW, because the amount out-
standing at the end of March 1852 was
£7 million, whereas now it is only
£4 milllon. But I would inform the
hon. Member that these transactions
were formerly handled by the Secretary
of State for Commonwealth Relations
on an agency basis, but from April
1953 onwards, the work has been taken
over by the High Commissioner for
India in UK., who is actively pursu-
ing the question of recoveries from the
U.K. Government. In regard to ear-
marked stores, the UK. Government
are insisting wupon vouchers at
embarkation ports in support of ship-
ments. These are being collected
through the various Accounts and
Administrative authorities, for trans-
mission to the U.X. Government.

Shri S. N. Das: May I know whether
Government have claimed any interest
on these amounts which have been out-
standing for the last seven years, sinre
the close of the war?

Shri B. R. Bhagat: There is no ues-
tion of any interest on them.

SMuGGLING oF CURRENCY NOTES

*740. Shri Gidwani: Will the Minis-
ter of Finance be pleasrd to state:

(a) whether any currency notes
were seized by the Customs Officers,
Bombay, while being smuggled in the
Years 1951, 1952 and 1953;

(b) whether any such currency
notes were relcased by the Collector
of Customs, Bombay, in each vear
respectively; and
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(c) if so, the reasons for such re-
leases?

The Deputy Minister of Finance
(Shri A. C, Guha): (a) and (b) Yes,
Sir.

(¢) The reasons why some currency
notes seized by the Bombay Custom.

aise were released, are =

(1) the Customs Collector having
been satisfled with the ex-
planation of the party concer:::
ed in reply to the show-cau:u
notice as to why the seized
currency should not be ‘nr-
flscated; and

(2

—

on the owner paying the fines
fixed by the Customs Collecto:
in lieu of confiscation, in inst-
ances where the currency
notes were not confiscated
outright.

Shri Gidwani: What was the 'uial
amount returne: after satisfactory ex-
Dlanation war given by the parties?

Shri A. C. Guha: I think it would he
better for me to lay on the Table of
the House a statement showine (he
total seizures. the fines realised, and
the amounts confiscated. I can only
say that in 1951, Rs. 14.34.000 worth
of currency notes were seized, of which
Rs. 14,24,000 were confiscated outright,
and only Rs. 9.000 worth of currency
notes have been returned. So, I think
we have been doing something auitz
good. If the hon. Member so desires,
I can place a statement on the Table
of the House,

Mr. Speaker: The hon. Minister may
place a statement on the Table of the
House.

Shri Muniswamy: May I know who
were the parties and to which State
they belong?

Shri B. R. Bhagat: I have no infor-
mation on that point.

SANGEET NATAK ACADEMY

*143. Shri V. P, Nayar: (a) Will the
Minisier of Eduecation be pleased to
state the number of meetings of the
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..Sangeet Natak Academy held in
19537

(b) What were the subjects dis-
-cussed by the Academy in 1953 and
what recommendations were made to
Government?

The Parliamentary Secretary to t(he
Minister of Education (Dr. M. M. Das):
(a) Government are not aware of the
number of meetings held,

(b) Government are not aware of
the Subjects discussed by the Akadami
nor have they received any recom-
mendations from the Akadami.

Shri V. P. Nayar: May I know whe-
ther Government are aware of the
activities of the Sangeet Natak
Akadami and, if so, what are they?

Mr. Speaker: There were a number
of questions on this Akadami but the
hon. Member was not present, This
has been asked. Anyhow. he may put
the question.

Dr. M M. Das: The Government Is
aware of the activities of this Akadami.

Shri V. P. Nayar: May 1 know whe-
ther the Government have directed the
Sangeet Natak Akadami to consider
the question whether it is desirable to
have the Dramatic Performances Act,
1879 continued. and thereby allow the
police to masquerade as professors of
culture?

Dr. M. M. Das: 'The hon. Member
may remember that dramatic and
theatrical performances are State sub-
jects and the Central Government has
gol nothing to do with them.

Shri V. P. Nayar: May I know whe-
ther the Government is aware that the
Central Act ig in force about this?

Dr. M. M. Das: That wag in 1879 or
something like that.

Shri V. P. Nayar: That is not an
answer, Sir.

Mr. Speaker: I think the question
about legislation was discussed when
the amending Bill came here and the
fion. Member had had his full say and
sthe Loaw Minister gave a lengthy reply.
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Shri V. P. Nayar: No, Sir, if you
think I have had my full say, you are
wrong because, with all respect, I may °
say you prevented a discussion.

Mr, Speaker: I know I
the discussion,

prevented

Shri V. P. Nayar: May I know whe-
ther the Sangeet Natak Akadami has
been asked by the Government of India

‘to consider the question of repeal of

this Act which still continues to be
in force?

Dr, M. M. Dass: Sir, this Dramatic
Performances Act is concerned mainly
with law and order. It relates to a
question of public order. So, the matter
falls within the State List in respect
of which the Central Government has
no executive authority” in Part A or
Part B States.

ANTI-CORRUPTION  OFFICER

*744. Shri Gidwani: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether Government have de-
cided to appoint an Anti-Corruption
Officer attached to his Minisiry; and

(b) if so, whether any such officer
has been appointed?

The Deputy Minister of Home

Affairs (Shri Datar): (a) Yes.

(b) The seclection of a suitable offi-
cer for this work is actively under
consideration.

Shri Gidwani: When will he be ap-
pointed?

Shri Datar: In a few months' time.

Shri Gidwani: Is it not very urgent
to appoint this officer?

Shri Datar: Yes, it is urgent.

Shri Muniswamy: May I know whe-
ther there is any such Anti-Corruption

Committee now and how many mem-
bers are there?

Shri Datar: There is no such Com-
mittee at present.
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Shti Nanadas: May I know the
nature of the work which this Officer
has to do and the fleld of his opera-
tion?

Shri Datar; This officer will have a
number of functions—

(i) to speed up enquiry regarding
all complaints,

(ii) to speed up prosecutions and

(ili) to see whether there are any
loopholes in our present pro-
cedure, out of which some ad-
vantage Is taken by the cul-
pris.

Shri K. K. Basu: May I know whe-

ther this officer is going to be selected
from the existing cadre of the Indian

Police Service or the Indian Adminis- -

trative Service, or from outside?

Shri Datar; He will be selected from
among the existing officers.

Shri N. L. Joshi: May I know whether
there has been any Anti-Corruption
Committee in the Police?

Shri Datar; We have got Special
Police establishment,
ConTRIBUTION TO UNESCO
*730. Shri Bahadur Simgh on behalf

of 8hri P. N. Rajabhoj: Will the Minis-
ter of Education be pleased to state:

(a) India’s contribution to the
UNESCO in 1953-54; and

(b) the number of Indiang working
in the Organisation?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
{a) Rs. 14,78,700.

(b) Seven.

WRITTEN ANSWERS TO QUESTIONS

GOVENNMENT LOANS

*718. Shtl 8. C. Singhal: Will the
Minister of Finance be pleased to state;

(a) how many loans were floated in
India by the Centrdl Govertihent dur-
ing the yekrs 1082-53 and 1953-34;

745 PSD
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(b) a4 what interest; and

(c) the amount subscribed, by
(i) the public and
(ii) Banks?

The Minister of Finance (Shri C. D.
Deshmukh): (a) None in 1932-53, and
one in 1933-54,

(b) The issue price of the loan float-
ed in 1953-54 was Rs. 98-4-0, and the
rate of interest 34 per cent.

(c) As I stated in my reply to Shri.
A. N. Vidyalankar's Starred Ques-
tion No, 469 on the 13th August, 1933,
the total subscription to the loan
amounted to Rs. 2342 crores in cash
and Rs. 51'87 crores by conversion of
3 per cent. Loan 1953-55, and it will
not be in the public interest to disclose
details of amounts subscribed by the
various parties.

TRANSLATION OF VEDAS AND PURANAS
*721. Shrl Dhuslya: Will the Minis-
ter of Education be pleased to state:

(a) the number of languages in
which the Vedas and Puranas have
heen translated by Government since
Independence;

(b) how much money Government
have spent up till now In each year;
and

(c) how much money Government
intend to spend henceforth for this
purpose?

The Minister of Education and
Natural Resources and Sclentific Re-
search (Maunlana Azad): (a) None,

(b) Does not arise,
(c) There is no such proposal.
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The Deputy Minister of Home Affairs
(Shri Datar): (a) Sub-caste-wise
figures of Scheduled Castes were not
tabulated at the last census except in
the States of West Bengal and Rajas-
than. In these two States these figures
were tabulated at the instance of the
State Government. In other States
only group totals of Scheduled Castes
were tabulated.

(b) Group totals for Scheduled
Castes in each State have been publish-
ed in the Census of India Paper No. 4
of 1853—"Special Groups”. They have
also been published, district-wise in
State Census Reports. The Sub-caste-
wise figures for West Bengal have been
published by the State Government in
their publication “The Tribes and
Castes of West Bengal”. In the case
of Rajasthan the figures have not been
published,
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The Minister of Education and

Natural Resources and Scientific Re-
search (Maulang Asad): (a) Bombay,
Hyderabad, Madras, Bangalore,

Mysore, Calcutta, Darjeeling, Banaras,
Lucknow, Agra and Delhl.

(b) 26,
(c) No, Sir.

*53s.
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RepusLic Day CELEBRATIONS

#7289, Shri Biren Dutt: (a) Will the
Minister of Defence be pleased to
state the number of persons who
were invited from Tripura to attend
the Republic Day celebrations in
Delhi?

(b) What is the amount spent on
them by Government?

(c) What are the criteria adopted
for selecting such representatives?

The Minister of Defence Organisa-
tion (Shri Tyagl): (a) Shri Madhab
Master. Shri Gunamani Sardar, Miss
Purabi Dev Burman, Shri Madhuject
Dev Burman.

(b) Rs. 800 approximately.

(¢) No criteria were laid down by
us. The selection was left to the local
authorities, viz. the Governor of Assam
in the case of the North East Frontier
Agency, the Assam Government in re-
gard to the Assam Hill Districts and
the Chief Commissioner of Tripura in
the case of Tripura.

REHABILITATION OF JOOMIAS 1IN
TrIPURA

*741. Shri Biren Dutt: (a) Will the
Minister of States be pleased to state
how many Joomias have been arrest-
ed for joom cutting in Tripura forests?

(b) Do these arrested persons pos-
sess any land to plough?

(¢) What alternate means of live-
lihood have been provided for them?

(d) What steps do Government pro-
pose to take to rehabilitate the
Joomias of Tripura?

The Minister of Home Affairs and
States (Dr. Katju): (a) None.

(b) Does not arise,

(c) Does not arise.

(d) Steps have already been taken

to settle landless Joomias in cultivable
Khas lands.

CENTRAL ADVISORY BOARD OF EpucaTion

*742, Th, Lakshman Singh Charak:
Will the Minister of Education be
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pleased to state whether Government
propose to lay on the Table of the
House a copy of the proceedings of
the meeting of the Central Advisory
Board of Education held recently in
Delhi?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): No, but copies
of the proceedings will be placed in
the Library of Parliament after they
have been approved and printed.

SoCIAL WELFARE BOARD

127, Shri Dabhi: Will the Minister
of Education be pleased to state:

(a) the number of Social Welfare
institutions in the Bombay State to
which aid has been given by the
Central Social Welfare Board upto
this time; and

(b) the total amount of aid given?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) 90
(Ninety).

(b) Rs. 3,37,000,
ENGINEERING COLLEGES

128. Shri A. N. Vidyalankar: Wil
the Minister of Education be pleased
to state: "

(a) the number of engineering
colleges started in India after the
15th August, 1047;

(b) the number of such colleges in
India at present imparting education
for degree and diploma courses sepa-
rately;

(c) the number thereof at pre-
sent giving a diploma;

(d) the total grant, if any, given
by the Government of India to these
colleges during 1853-54; and

(e) whaf kinds of aid are given to
these institutions under the various
technical ald programmes of foreign
countries?

The Minister of Education and
Natural Resources and Belentific Re-
search (Maulana Asad): (a) to (d). A
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statement giving the required informa-
tion is laid on the Table of the House
[See Appendix III, annexure No. 43.]

(e) Assistance can be given in the
form of

(i) experts,
(ii) equipment, and

(iii) training facllities abroad for
the teaching staff.

FOREIGN HOLDINGS OF FORMER RULERS OF
STATES

129. Shri Gidwani: (a) Will the
Minister of States be pleased to state
whether it is a fact that Government
wrote to the former Rulers of Indian
States to disclose their foreign hold-
ings?

(b) Is it a fact that some of them
have refused to do so?

The Minister of Home Affairs and
States (Dr. Katju): (a) VYes.

(b) One of the Rulers has declined to
give the information,

INDIAN SCIENTISTS SENT ABROAD

130. Shri Gidwani: Will the Min-
ister of Natural Resources and Scien-
tific Research be pleased to state:

(a) how much money has been
spent on the travelling allowances of
Indian Sclentists sent abroad during
1953-54; and

(b) what was the object of their
vigits?

The Minister of Eduocation and
Natural Resources and Sclentific Re-
search (Maulana Azad): (a) and (b).
A statement giving the required infor-
mation is laid on the Table of the
House, [See Appendix III, annexure
No. 44.]

VocaTioNAL TRAINING CENTRES IN
PEPSU

131, Shri Ram Dass: (a) Will the
Minister of States be pleased to refer
to the reply given to the unstarred
question No. 377 on the 22nd Decem-
ber, 1053 and lay a statement on the
Table of the House, showing the
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number (district-wise) of the voca-
tional training centres that have been
started in PEPSU for imparting train-
ing to the candidates from Scheduled
Castes?

(b) What is the number of seats
in these centres?
L ]

The Minister of Home Affairs and
States (Dr. Eatfu): (a) and (b)

Districts Numberof  Number of

centres seats

Sangrur 3 8
Kapurthala 2 48
Mahendragarh I 21
Patiala X 15
Bhatinda I 18
ToTAL 8 157

CorrurTion CASE IN BoMBAY CusTOoMS

132, Bhri Gidwani: Will the Minis-
ter of Home Affairs be pleased to
state :

(a) whether it is a fact that an
enquiry has been instituted by the
Anti-Corruption Department against
the Collector of Customs, Bombay;

(b) if so, the reasons for the same;
and

(¢) at what stage is the enquiry?

The Minister of Home Affairs and
States (Dr. Katju): (a) The Speclal
Police Establishment, Bombay, made a
preliminary enquiry Into certain alle-
gations against the Collector of
Customs, Bombay.

(b) The enquiry was made on some
complaints alleging evasion of customs
duty in respect of 2 parcels.

(c) In respect of ons parcel the al-
legation was not proved, in respect of
the other the matter is still under
examination.
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ScuepuLep Castes EMPLOYEES

133. Dr, Satyawadi: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether it is a fact that the
concession of granting advance incre-
ments to permanent III Division
Clerks of the Scheduled Caste Com-
munity who have passed the UP.S.C.
typing test is allowed only to those
employed in the Ministries and not
to those in the attached offices:

(b) It so, the reasons therefor;

(c) whether it is a fact that the
question of granting the above men-
tioned benefit to ell the Scheduled
Castes employees of the Government
of Indla whether in Ministries or in
the attached offices, has been under
consideration; and

(d) if so, when the final decision
can be expected in the matter?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Yes; as far as
Scheduled Caste III Division Clerks
recruited otherwise than through the
Union Public Service Commission are
concerned.

~ (b) The grade of III Division Clerks
in the Attached Offices was temporarily
discontinued in 1947 and has not been
revived yet. It was replaced by a grade
of Lower Division Clerks, to whom all
the benefits admissible to the III Divi-
sion Clerks were not extended.

(c) Yes. The proposal to extend the
benefit to all clerks confirmed under
the Clerical Service Scheme both in
the secretariat and in the Attached
OMces included in that Service cadre
is under consideration.

(d) Shortly.

CONFERENCES WITH STATE COVERNMENTS

134, Shri Ramachandra Redd]: Wil
the Minister of Education be pleased
to state:

(a) the conferences held by the
Cantral Government with the répre-
sentativés of the Btate Oovernments
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in regard to matters relating to Edu-
cation, in 1952-53 and 1953-54 (i) at
the ministerial level; (ii) at the
Secretariat level; and (iii) at the level
of heads of administration;

(b) the decislons arrived at; and

6 MARCH 1854  Written Answers
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(¢) the decisions implemented?

The Minister of Education and
Nataral Resources and Sclentific Rs-
search (Maulana Azad): (a) to (c) The
information is being collected and will
be laid on the Table of the House in
due course.

T T

45 PSD
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1381
iIOUSE OF THE PEOPLE

Saturday, 6th March, 1954
The House met at Two of the Clock
[MR. SpeakER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

2-55 p.M.

MOTION FOR ADJOURNMENT

NOMINATION OF AN ANGLO-INDIAN TO
THE TRAVANCORE-COCHIN LEGISLATIVE
ASSEMBLY,

Mr. Speaker: I have received a
notice of an adjournment motion. Tt
seems to me to be wvery curiously
conceived. The motion reads:

"“That the proceedings of this
House be adjourned to discuss a
matter, of urgent public import-
ance, namely, the action of the
Rajpramukh of Travancore-
Cochin State in having nominat-
ed under Article 333 of the Con-
stitution, a member to represent
the Anglo-Indian community, to
the Legislative Assembly of the
State in a manner that flouts the
spirit of the Comstitution.”

I am not concerned with the merits
of the question, but I should like to
know from the hon. Member who has
tabled this motion as to what powers
thi; House has, under the Constitu-
tion, to interfere with the discretion
of the Rajpramukh under article 333.
Article 333 says:

“Nothwithstanding anything in
article 170, the Governor or Raj-
pramukh of a State may, if he is
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of opinion that the Angle-Indian
community needs representation
in the Legislative Assembly of
the State and is not adequately
represented therein. nominate
such number of memberg of the
community to the Assembly as
he considers appropriate.”

I should like to know what juris-
diction this House has tg go into and
interfere with the discretion of the
Rajpramukh. I want to know the
legal authority, I do not want to go
into the merits of the case.

Shri 8. S§. More (Sholapur): Sir, I
am one of the signatories to the
adjournment motion and. therefore, I
think it is my duty to reply to the
question that you have posed tg me,
and to my friends who have joined
with me. You have already read
article 333. Along with that, I would
also request you to read article 163.
Article 163 says:

“There shall be a Council of
Ministers with the Chief Minis-
ter at the head to aid and advise
the Governor in the exercise o}
his functions, except in so far as
he is by or under this Constitu-
tion required to exercise his
functions or any of them in his
discretion.”

I would request you to underline
the words, ‘in his discretion’. Arti-
cle 163 specifically lays down
that regarding matters which lie
within his discretion, the Governor
hag exclusive jurisdiction to act io-
dependently of the aid or advice of
the Ministers. But, in other matters
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which do not come within his discre-
tion, he is in duty bound, under this
Constitution, to accept the adwvice of
the Ministers and he cap act only on
that.

I woulg again refer you to article
333. As far ag article 333 is concern-
ed, there are no words to the effect,
‘in his discretion’. With your permis-
sion. Sir, I will again read this
article.

“Notwithstanding anything in
article 170, the Governor or Raj-
pramukh of a State may, if he is
of opinion that the Anglo-Indian
community needs representation
in the Legislative Assembly of
the State and is not adequately
represented  therein, nominate
such number of members of the
community to the Assembly as
he considers appropriate.”

I may refer here that article 163
has to be adapted so as to be appli-
eable to Rajpramukhs, under article
238. So, this article which regulates
the funetions of the Governor is also
the article which would regulate the
exercise of the functions by the Raj-
pramukh. So, “notwithstanding any-
thing in article 170, fhe Governor or
Rajpramukh of a State may, if he is
of opinion that the Anglo-Indian com-
munity needg representation in the
Legislative Assembly of the State”,
and so on. So, my submission to you
will be that the words. ‘in his dis-
cretion’ and ‘if he is of opinion’ have
some distinet meaning. The two
phrases have different connotatiss,
1 need not tell you—as you have been
an eminent lawyer—that when two
sets of words have been used by the
Legislature in one and the same
piece of legislation. then they have to
be interpreted in different manners.
They cannot be said to be identical.
My submission is that article 163
does not cover the exercise of the
functions of the Rajpramukh under
article 333. Even if it does, I am going
to argue that whenever particular
matters are within the discretion of
a particular authority, that discretion
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has to be exercised judicially and not
capriciously, whimsically or mala fide,
If it is mala fide it ceases to be dis-
cretion. My submission is that even
his opinion that a particular commu-
nity has not been represented in the

" legislature has to be borne on the ad-

vice of the ministers concerned. In this
particular case, I would like to go a
step further and say that as this Con-
stitution has been planned and
modelled after the British Constitu-
tion, we will have to take the prece-
dents for interpretation ag they have
evolved under the British Constitu-
tion. For that purpose, I would
refer, with your permission, to one
portion  from Mackenzie King’s
speech when a constitutional crisis
occurred in Canada.

3 rMm

Mr. Speaker: The hon. Member's
discussion may be a very learnel one
sc far as the Constitution is concern-
ed, but my point is not answered.
Will he point out to me any article
in the Constitution which gives
authority for this Parliament to sit
in judgment upon the discretion
exercised, rightly or wrongly, by a
Governor or a Rajpramukh. What
authority hag this House to engquire
into that kind of thing, much less to
discuss about it? That is the ques-
tion.

Shris.s.hlm:!winnottry tor
be sp learned, but I would refer to
the discussion about the Travancore-
Cochin Ministry which wag Initiated
in the Council of States...

Mr. Speaker: Let there be no refer-
ence to what happened in the Counecil
of States.

Shri 8. 8. More: The competence of
this House is on par with, and in
certain respects even greater than,
the compsatence of the Council of
States. If a certain matter becomes
relevant and perfectly within the
competence of the Council of
States, I can accept that particular
argument and say that the matter



1385

must be deemed ipso facto to be with-
in the competence of this House. I
am bringing this point to your notice
- because ithere have been occasions
where different decisiong and rulings
have been given by the Chair in the
two Houses and a sort of conflict has
been involved.

Mr. Speaker: We are not concerned
with the other House now. Let me
have the authority of the Constitu-
tion which wvests this House with the
power to interfere with the discretion
or the power exercised by the Raj-
pramukh.

Shri S. 8. More: My submission to
you is that the Constitution will have
to be interpreted as a whole, and
there is no particular section.
(Laughter). I cannot understand the
rhyme or reason for the laughter in
the House.

Mr. Speaker: It is quite easy to
understand, although the hon. Mem-
ber may not like it. (Laughter).

Shri 8. 8. More: They are laughing
in an unconstitutional manner.

Mr. Speaker: The hon. Member will
resume hig seat. I do not want to
hear him any further gn this ques-
tion. Has the Law Minister to say
anything about this?

The Minister of Law and Minority
Affairs (Shri Biswas): If I may say
so with respect, the hon. Member has
not answered the gquestion which you

~were pleased to put to him. He has
gone into matters which, I submit, are
irrelevant. The short point is whe-
ther this House is competent to ques-
tion the exercise of discretion by =a
Governor or Rajpramukh in the
.ma!:ter of mnomination, or in other
matters. There is nothing, go far as
I cap see. either in the letter or in the
spirit of the Constitution which vests
this House with that authority.

, Mr, Speaker: [ do not want to hear
‘more on this question. The constitu-
tional position ig very clear and I
cannot consent to this kind of motion.

—
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PAPERS LAID ON THE TABLE
STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES

ETC.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinba):
I beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertak-
ings given by Ministers during the
various sessions shown against each: -

(1) Supplementar
Statement Nj:). I

[See Appendix V,

(2) Supplementary
% }ntemem No.

[See Appendix V,

(3) Supplementery
'?{t;'tmcnt No.

[See Appendix V,

(4) Supp!ementary
Statement No.
XIT

[See Appendix V,

(¢ ) Supplementary
Statement No.

[See Appendix V,

r£} Supplementary
Statement No.
VI

[See Appendix V,

{7) Supplememary
}S{mcmem No.

Fifih Session . 1953
of the House of the
People.

annexure No. 16] -+
Fourth Session,
1953, cf the House
of the People.
annexure Neo. 17]
Third Session,
1953, of the House
of the People.
annexure No. 18]
Second Session,

1952 of tte House
of the People.

annexure No. 19]
First Session, 195

of the House of th
Feople.

annexure No. 20]
Fifih Session, 1952

of the Prcvisional
Parliament.

annexure No. 21]
Fourth  Session,

1951, of the Pro-
visional Parliament.

[See Appendix V, anncxure No. 22]
DEMANDS* FOR GRANTS—RAIL-
WAYsS

Mr. Speaker: Now, the House will
proceed with the second stage of the

Railway
mands for Grants.

Budget—Voting on De-

Has the Opposi-

tion come to any arrangement about

the cut motions?
Shri H. N.

Mukerjee

(Calcutta

North-East): The final selection in

regard to the Demands

hag been

made, but in regard to the individual

*Moved with the previous sanction of the President.
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cut motions, we have not been able
to come to any understanding.

Mr. Speaker: Let me have the De-
mand numbers.

Sbri Nambiar (Mayuram): Num-
bers 1, 4, 5 and 6 together.

Mr, Speaker: Do I take them first?
Shri Nambiar: Yes.

Mr. Speaker:
motions?

Shri Nambiar: All the cut motions
may be deemed to have been moved
for the purpose of the discussion.

Mr. Speaker: Ag I have stated,
formally or infcrmally, the very
object of a cut motion is defeated if
all of them are huddled together.
The proper procedure is to take a
cut motion. have a discussion on
that, dispose it of and proceed fur-
ther. The debate then can have
some kind of use about it. At the
moment, to my mind, it will be a
repetition of the same general debate
that had taken place once, inamuch
larger or wider form. The procedure
that I would like to adopt is to take
up cut motions separately, so that
Government also may be in a posi-
tion to concentrate their attention
and give a reply. Apart from Gov-
ernment. 1 have always felt that it
is better in the interests of Members
who want to move cut motions, to
invite attention to the particular
point which they raise in the cut
motion, insteac of considering the
whole thing together and making the
debate again as a general one, as I
said. Therefore, I wanted to know if
the opposition had agreed on the cut
motions that should be taken up. If
they could not be, then the only al-
ternative would be to take the De-
mands and go one by one in respect
of the cut motions.

- 8hri T. B. Vittal Rao (Khammam):
Thig question came last year also.
Generally, we move cut motions on
matters of public importance. and
during the course of the reply, the
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Minister is not able to cover the
whole ground. The Deputy-Speaker |
therefore allowed such of the cut
motions on which the Members
desireg to have a statement by the
Minister., That was the understand-
ing given last year.

Shri Nambiar; To formally move
all the cut molions, the time allowed
will never be sufficient. We require
much more time. Therefore, what
we say is that all the cut motions
may betaken as formally moved. We
have our particular grievances and
there are more than 300 cut motions;
it will help considerably if the Mem-
bers. who have tabled their czut
motions, refer to their cut motions
in their speech.

Mr. Speaker: I do not think there
is any particular charm in taking all
the cut motions ag mcved, when the
hon. Member himself says that he
will raise only a few for discussion
to which the hon. Mirister may reply.
If on record the cut motions go  as
moved. it is necessary that the replies
also should be there.

Pandit Thakur
(Gurgaon) rose—

Das Bhargava

Shri S. S. More (Sholapur): MayI
make one suggestion, Sir?

Mr., Speaker: Order, order. Pandit
Thakur Das Bhargava wants to say
something. Let me hear that.

dfsa sTET A WA F AT
ST ¥ TF G g9 ¥ {UAT A
& AEaT § | AT faT § 9¥ WK
FQaT R0 IT Yo FTR 7 TAH
feawaT O aHAT FT | TG T F
@€ F2 WG KT I FH F7 AS
sy & forg @y oy <ot femar s
#rfr ¢ e qar & 7 T e e
#z Wew §, o W@ g W fFE
M ¥ greg A fmd de=d qErfas
sifrequd ¥ od & I AX Yo
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# ora 7 fedt e AEA T T
aﬁimﬂﬁzm&smﬁ{m
o A T 9 TR oY, WA T
fafies d 9y, 2y fre 37 =T
1 fired § 1 Of T @ A@ ¥ AR
AT # SN AarET § TE G F A
g | g g T A d
ITHA RFEFS FA 57 A AL (AT
qr | Y@d <A w7 OF QAT AWl
g fr forad et @7 @ FEAZIHT
Fdmr o e A R 3F T 53
Yo ffreet argm % fazag & a9
FIAT T |

Tt gfs mgqatea gt & fF &=
eI AT T FET | AG AVAR H
st fo® & ag FHTT IT F WA
o FAT TgAT § H GEn e 3
< formr s B forgd W1 #¥AC AR
& wadr  FEEqUAr ¥ HIAFEw
FraTET TreT ¥ WAL T G, WY LW
%, oY FaFr H4@ 9§ qW F AW
TR o fafrerrama 230

WE T T FALH FAT & FFT AY
& wroaY are framr IRar § e e
fafre @ga o wrEw fafe
ag A @ & fF faT at &1 T
gwa T fear &, 37 hgfoey aa0 A
& W g 99 9T M F® Fqw I
F wea ¥ 7 FAT TEATE FF wA e
ﬂmmgm%ﬂarﬁa g IR
s grd s § = gy
AT aTfE T OF FATHE F G AT )
# wea ¥ 7 oA garg v o
T EIAT W AT, o fad & mwrawr
T Y Agr g afew R ET Y
Zqy @frahed QAT AT gL TH AT
Y 7g dary T fF IaAT FrEIgIEr
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F fariy ag OC aUET TR @
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Mr. Speaker: That practically
comes io what I believe shri Vittal
Rao hag suggested. I think we shall
have to settle one kind of procedure
ang not waver from one kind to an-
other, or change from year to year.
At the same time. we should not
adopt a procedure which has no
meaning, if discussions have any
meaning at all

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
hon. Member made a reference to &
memorandum. 1 could not catch it
properly.

Mr. Speaker: 1 am just clarifying
that. I rould catch it all right, but
1 cannot vouchsafe that I have under-
stood the hon. Member correctly.

Shri Alagesan: The hon. Member's
statement is not quite correct.

Mr. Speaker: His statement  may
not be correct. I am only taking
the substance of his suggestion and
that is why I said that it practically
means the same thing as was Sug-
gested by Pandit Thakur Das
Bhargava. So. what I was thinking
of was that, any Member who wants
to make a suggestion or point out a
grievance, whether it relates to his
constituency or is gemeral, in respect
of these Demands, whether he  has
moved or tabled a cut motion or mot,
may give a small memorandum, say
of about ten lines at the most, men-
tioning that point, and the hon. Rail-
way Minister might then givea reply
to that. (Hear, hear). 1 am just
suggesting; I have not decided. So,
the position will be this. We shall
have about three days for discussion
on Demands. All these notices must
come by the end of the third day
and then st leisure the replieg may
be given and placed on the Table of
ihe House.

Shri 8. S. More: Sir......
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Mr. Speaker: Hon. Members seem
to be in a hurry to anticipate.

Shri S. 5. More: We are not anticl-
pating.

Mr. Speaker: That also is an anti-
cipation! 1 woulq suggest this pro-
cedure. It is entirely in the hands
of the Members of the House to
decide. I am not keen this way or
that way. What I was particular
about, I have stated. After all,
these suggestions. requests or criti-
cisms, whatever you may like to call
them, come in and the replies are
glven—say, it may take about a week
or eight days—then they will go into
the proceedings as memoranda.

Shri Alagesan: 1Is it your desire,
Sir, that both the memoranda and
the replies shall form part of the
proceedings.

Mr. Speaker: Yes, otherwise the
replies are meaninglesg without the
memoranda and mere memoranda
without the replies will also mean
nothing. The point is, whatever in-
formation is given to the House and
whatever information is called for
should be available to all the Mem-
bers of the House as well as the
public outside irrespective of as to
who raised that particular point.

The Minister of Railways and
Transport (Shri L. B. Shastri): Why
shoulg every Member be interested
in every constituency? If we send
replies to each Member and he
ccmes to know the Government's
point of view and what the Govern-
ment is prepared to do in the matter,
that should be enough.

Mr. Speaker: I differ from the hon.
Railway Minister. The House func-
tiong as a whole and therefore it is
interested in everything that comes
before the House, just as in  the
matter of questions. I1f a question
iz put in the House, though generally
1 give preference to the Member put-
ting the question to ask his supple-
mentaries, I do not debar other Mem-
bers from putting supplementary
questions,
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Shri L. B. Shastri:
practice altogether. This has aever
bappened before. During the last
two years 1 had myself stated that as
1 was not able to cover several points
I assured Members that I shall look
into each ang every point and send
replies to them, and that was done.
I thopght the same thing would be
done this year. But, if you consider
that this change in procedure will be
beneficial to the House and Members,
I have no objection.

st mwafa T (faem SAgeqd
Hea-wqgfa wifaar) : wwmfa o,
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Shri Ramachandra Reddi (Nel-
lore): If the suggestion, ag it now
came from the Chair, is adopted,
there will be no real discussion on
the floor of the House. As far as
possible, if the cut motiong are
moved, discussed and replied to by
the Minister in chdrge of Railways
in the House, then there will be
some satisfaction, both from the in-
dividual point of view and also from
the Parliament's discussion point of
view. If there are still some more
amendments that have not been
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covered and Members could not have
opportunily of moving them or
speaking on them, in such cases 1
think the Minister might come for-
ward with his replies though they
have not been spoken upon on the
floor of the House.

qfga BTT QU@ WA A AT,
gmaz s gE A A AradEE
faar , swwr T g @ WA T
€ 1 &9 %0 ag Tol TRl ..

Mr. Speaker: I do nol want the

hon. Member to make a speech on.
what Mr. Reddi has said.

Pandit Thakur Das Bhargava: I
only want to adg that my suggestion
is an additional right to the cut
motions procedure and all the discus-
sions thereon. After that a stage
will arise when cvery person will
have the opportunity to raise his
grievances.

Mr. Speaker: The point which I
am driving at is this. )

I do not mean to suggest that there
will be no speeches or that no cut
motions shall be moved. That is
pot the idea. What I say is, I have
got this bundle of cut motions, and
to huddle up all these together will
practically mean covering the whole
ground again which we have already
done. As we are now ftrying tc
establish our procedure, let us try to
establish it in a proper manner.
Therefore, ] was suggesting that in-
stead of huddling all these things to-
gether, now that we have had a
general debate, we shall have a dis-
cussion in respect of each Demand
and specific discussion in respect of
cut motions. Within the limited time,
some selected cut motions may be
_taken up and only those cut motions
ghould be moved;—not that I should
take all the cut motlons as moved.
which is a meaningless thing, because
then, all those cut motions will go
into the . proceedings without any
reply. It is hardly fair or proper to
mthats]lsuchthinas.m respect
of which hon. Members have not
spoken or in respect of which they
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did not want to invite pointed atten-
tion, should be covered by aseparate
volume and the Railway Ministe:
should give his reply in respect of
each of the cut motions tabled. That
is not a proper procedure. That is
why I was suggesting that we should
take selected Demands,—if there is
time, we may take further Demands,
—snd then in respect of those De-
mands have selected cut motions.
That has been the cenysntun.

The Minister of Parliumentary
Affairs (Shri Satya Narayan Sioha):
Yes, Sir, and why should it Le
broken now?

Shri Ramachandra Reddi: In re-
gard to the selection of Demands.
there has been no common agreement
or selection.

Mr. Speaker: Let us start with De-
mand No. 1. I have mno objection.
We may take up one after another
Demands Nos. 1,2,3, and 4. 1 under-
stang that the Communist Party
wants a discussion on these Demands.

Shri L. B. Shastri: 1t would be
better if you give the Members of
the Opposition and the other Mem-
bers of the House time to discuss and
decide within fifteen minuteg the cut
motions which they would like to
move.

Mr. Speaker: I am prepared to do
that. All that I want is a really good
discussion, instead of a rambling dis-
cussion. If the House is agreeable—
and the Opposition particularly—we
might reassemble at 4 o'clock aftes
having a brief adjournment.

Shri Nambiar: * We have Do objec-
Hion to pointing out certain cut
motions on which a discussion may
take place, but we have objection to
ruling out certain eut motions which
we want to move even though we
may not get a reoly to them for want
of time. The reason is that we have
a grievance, and that grievance must
be recorded.

Mr. Speaker: It would be perfectly
competent for the Member to put it
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[Mr. Speaker]

in his memorandum, instead of hav-
ing it as a cut motion. Let us have
selected Demands.

Shri K. K. Basu (Diamond Har-
bour): Even if your suggestion Iis
accepted, and selected cut motions
are moved, I take it the memorandum
idea ig still there.

Mr. Speaker: Yes.

Shri K. K. Basu: I am  asking
because the hon. Minister seemed to
be against memoranda being given.

Mr. Speaker: No. Even after cut
motions are moved, memoranda can
be submitted.

Shri Alagesan: Ragarding this
question of memoranda, I would
respectfully urge that the Railway
Ministry cannot be treated different-
ly from other Ministries. After all,
it is for the Opposition partieg to
come to an agreed settlement as re-
gards the cut motiong on which they
would like to have a discussion in
this House. For their failure, you
cannot be calling upon each and
every Member to submit memoranda,
and also call upon the Minister to
submit replies in order that they
may form part of the proceedings.
In that case, I can as well suggest:
why waste the time of the House for
these threc days? Every Member
can send up a memorandum and can
have the reply, and both the docu-
ments will form part of the proceed-
ings.

Mr, Speaker: Let us clarify that
point, because any time taken on this
is time put to a good use. I had
suggested that the memoranda shall
not exceed ten lines each. That is
one limitation. The other limitation
is that one Member should submit
only one memorandum—not more
than one. That will automatically
limit the number. The point is that
we must evolve some procedure for
having a better discussion.

Shri 8. S. More: With your permis-
sion, this formula of one-memoran-
dum-one-Member—may 1 point out
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—will be a handicap to us, because
we represent quite a Jarge area.

Mr. Speaker: [ understand that
point, but all that a Member wants
cannot be conceded. Then the only
procedure that I shall have to adopt
—if this be the attitude of Members
—I would say, let us take each De-
mand and each cut motion thereon
in the order in which the cut motions
have been printed. Let only such of
them ag are actually discussed in the
House go intp the proceedings.

Shri- V. G. Deshpande (Guna): No,
Sir. We accept the Chair's recom-
mendations.

Dr., Lanka Sundaram (Visakha-
patnam): The  suggestion about
giving memoranda and getting a
reply is really good. but there is one
difficulty. Any parliamentary discus-
sion must be available and accessible
to the Press and the publicc. I am
therefore making a suggestion to you
for wour consideration. namely. that
these memoranda and the replies
thereto may be made readily avail-
able to the Press also.

Mr. Speaker: Yes. When they are
placed on the Table, they are the
property of the House ang the public..
My only point wag with regard to the
objection raised by others and sought
to be reinforced by Mr. More, name-
ly, that all the cut motions should be
replied to fully, and all that kind of
thing. Now, I am not agreeable to
that procedure. It cannot be done;
it is impossible. Therefore, if you
want tp curtail the discussion and
have attention drawn pointedly to-
certain subjects, then—I am repeating
it—select your cut motions: let them
be discussed. In addition to that, T
have suggested a small facility of
bringing to the notice of the Railway
Minister some specific and important
grievances of a particular locality—
not the general grievances.

Pandit Thakur Dag Bhargava:
They are not in the mnature of cut
motions at all nor do they provide a
substitution for the cut riotion:
procedure.
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Mr. Speaker: Quite true. It is not
the idea, however, that if cut motions
cannot be moved in large numbers
we shall discuss half a dozen of them
at full length for two days and then
send in hundreds of memoranda in
respect of all and sundry things. That
cannot be done. One cannot have it
both ways.

Shri Nambiar: Can the memoranda
contain the points already raised in
the cut motions moved in the House?

Mr. Speaker: That will not be
conducive to tha carrying out of the
procedure suggested in regard to this
matter. 1f Members want to havean
agreed list of cut motions, I am pre-
pared to adjourn the House. Let us
adjourn for half an hour and then
meet. Meanwhile, Members can
select their cut motions, whatever
they may be.

Shri Frank Anthony
Anglo-Indians): Fifteen
would be enough.

Mr: Speaker: I think Members
should have at least some twenty
minutes.

Shri Nambiar: Without adjourment
of the House itself, we are prepared
to agree among ourselves regarding
certain cut motions.

Shri N. C. Chatterjee (Hooghly):
I submit that we should agrce to
your suggestion for the sake of hav-
ing a really effective discussion. It is
advantageous both from our point of
view as well ag from the Government
point of view that we should focus
our attention on certain selected cut
motions. without taking away the
right of a Member to bring to the
attention of the Minister a particular
grievance. Therefore, the course
you have suggested will meet that
point of view. and 1 submit that
there should be & short adjournment.
so that ‘we may put our headg fto-
gether and make a selection of the
cut motions.

Shri Raghavaiah (Ongole): You
said just mow, Sir, that one Member
can submit only one memorandum
ang that memorandum too should not

(Nominated—
minutes
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exceed ten lines, in which case the
Member will not be able to raise all
the subjects that he wants to raise. ~
So. should the memorandum contain
only one subject or can it contain
more subjectg within that length?

Mr. Speaker: That would defeat
the object of this procedure. Now..
for how long shall we adjourn? For
twenty minutes?

Some Hon, Members: Till quarter
to four.
Mr. Speaker: Very well

The House then adjourned till &
Quarter to Four of the Clock.

The House re-assembled at ¢ Quarter
to Four of the Clock.

[MR DEPUTY-SPEAKER in the Charrl

Dr. Lanka Sundaram: Sir, in the
light of the direction given by the
Speaker before the House adjourned,
spokesman of the Opposition met to-
gether and they have arrived at the
following agreed cut motions, as far
as Demand No. 1, is concerned:

No. 1. 5, 11, 26, 32, 64, 74, 78, 87,
43, 160 and 167

These will be moved in the name
of the Opposition. The other De-
mands are now being looked into.
In order that the proceedings of the
House may not be delayed, there are
three speakers available now Wwho
can carry on the debate on this side
at least. Meanwhile, the other Mem-
bers may complete the work and joini
us. Mr. Anthony will open the de--
bate, Sir, on Demand No. 1, and -
others will follow.

Mr. Deputy-Speaker: What is the
object of having so many cut mo-
tions? It is only for the convenrence
of the Oppositiont

Dr. Lanka Sundaram: There are as
many as 442 cut motions. As it has-
been submitted earlier, I believe De-
mands No. 1, 4. 5 and 6 will occup¥
the greater portion of the time ]
this debate, and on each Demsand
about eight or ten special points will
be focussed in this debate.
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Shri L. B. Shastrii The Speaker
said that hon. Members will present
memoranda and that replieg to them
-should be placed on the Table of the
‘House in eight or nine days' time.
§ am afraid that the time of eight or
-pine days that he has fixed will not
. be adequate. I would therefore sug-
gest that the time should be left to us.
We will of course try to reply as early
as posible.

Shri K. K. Basu: It should be with-
in the session.

Mr. Deputy-Speaker: In as reason-
able a time as possible within the
.session. Now I will place the Demand
+before the House.

Demanp No. 1—RaiLway BoaRD
Mr. Depuiy-Speaker: Motion is:

“That a sum not exceeding Rs.
-38,80,000 be granted to the Presi-
dent to defray the charges which
-will come in course of payment
during the year ending the 31st
day of March, 1955, in respect
of ‘Railway Board'.”

Recognition of Trade Unions

Dr. Lanka Sundaram: I beg to
~move:
“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Policy with regard to staff

Shri Frank Anthony: I beg to
-move:

«That the demand under the
head ‘Railway Board' be reduced
by Rs. 100."

_Short supply of wagons for trans-
porting coal from collieries

Sari T. B. Vittal Rao: I beg to
-Imove ;
“That the demand under the
head ‘Railway Board’ be reduced
‘by Rs. 100"

Review of cases victimised under Safe-

guarding of National Security Rules
Shri Nambiar: I beg to Move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

Repr tation of Scheduled Castes

Bhri Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:
“That the demand under the
head ‘Railway Board’ be reduced

by Rs. 100.”
Representation of Chenchus (Hill
Tribes) of Andhra
Shri Gadilingana Gowd (Kurnool). I
beg to move:

“That the demand under the
head ‘Railway Board' be reduced
Rs. 100.”

Reduction of pay of high officials

to ¢ marimum of Rs, 2,000
Shri Sivamurthi Swami (Kuswtagi): I

beg to move:

“That the demand under the
head ‘Railway Board’ h2 reduced
by Rs. 100.”

Passenger amenities

Shri Damodara Menon (Kozh.kode):
I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

Expenditure on foreign technicians
ete. at Chittaranjan
Shri H. N, Mukerjee: I beg to move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.”

Recruitment of ‘Casual labour
Shri Nambiar: I beg 1o move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.”

Strictures passed by Public Accounts
Commiitee etc.
Shri S. 8. More: I beg to move:

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”
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Creation of @ Committee to examine
rate structure

Shrl Tulsidas (Mehsana West): T beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs, 100.”

Mr. Deputy-Speaker: All these cut
motions have been moved and are now
placed before the House., Now are
speeches going to be counfined to cut
motion No. 17

Shri Frank Anthony: They will be
confined to Demand No. 1. My cut mo-

tion refers to the policy of the Railway
Board.

Mr. Deputy-Speaker: How much time
hon. Members would like to {ake?
There are a number of hon. Members
who have been -saying during the
General Discussion that they have no
time, I will give opportunities to hon,
Members who did not participate in
the discussion then and of course to
leaders or spokesmen of the Groups
for whom also 1 will give an opportu-
nity. Members other than the leaders
may speak for ten minutes.

Shri Nambiar: On the Congress side,
there is nothing to speak; thev have no
cut motions. (Interruptions)

Mr. Deputy-Speaker: Now, it is fif-
teen minutes for the leaders of those
Groups, and for otherg tem minutes,
and if possible five minutes.

Shri Frank Anthomy: My cut motion
refers to the policy of the Railway
Board with regard to statf. IL the very
limited time at my disposal, I propose
to deal with as many problems as
quickly as

First of all, I would varticularly like
to request the Railway Minister to re-
consider the decision with regard to
giving priority to the children of rail-
waymen in respect of employment on
the Railways. I know that this plea
has been turned down by the Rallway
Administration on the ground inat it
offends the Constitution. But I res-
pectfully submit that the view taken
by the Administration is neither a
valid nor, in my opinion, a tenable one,
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I am not asking for preferential treat-
ment, Teoday the Railways do have
reservation for certain categories ot
people; for instance. there are reserva-
tions for war service candidates, for
refugees. All I am asking for is that
at least 25 per cent. of the appoini-
ments in Class III and IV be reserveua
for the children of railwaymen and I
say that this will go a long way to re-
habilitate the morale of the kailways.
It is a recognised fact that much of the
loyalty to traditions, much of the loyal-
ty to service, the esprit de corps, was
due to the fact that in the past child-
ren of railwaymen did get some prio-
rity and I would underline this by re-
ferring to what a railwayman himself
told me. We put it graphically even
picturesquely; he said he had come
from such a long line of railwayman
that if somebody cut his veins, steam
engines would come out of them. That
is what you had got in the past: men
who had served, their sons, grandsons
and great grandsons—they developea
certain heriditary aptitude, heriditary
traditions of service.

My next point refers to a serious
matter. I think the Railway Adminis-
tration is depriving the railwaymen of
overtime. The Minister knows that
the Adjudicator’s award laid down
that hours of duty for overtime would
be calculated on a weekly basis—a 48
hour a week or a 54 hour a week. The
limit of human endurance was calcula-
ted on a weekly basis. I resret. to
say that the Railway Adminstration
is calculating the hours of duty and
overtime not on a weekly or a Iort-
nightly basis. What is the result? To-
day particularly the running staff are
overworked. very much in the first
week or the first fortnight. They may
have to put in about 100 to 120 hours
in one week; for the first two weeks
they are overworked, for ihe remaining
two weeks they are given excessive

There is another aspect of the Ad-
judicator's award. It is very categori-
cal and lays down that running stafl
must be deemed to be on duty from
the time of signing on till the time of
signing off. It is on page 84. I want
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|Shri Frank Anthonyl

tc ask: what is being done in respect
of this? Overtime and duty are not
calculated from the time of signing
on to signing off.

4 P.M.

There is another point; it 1s an im-
portant point. I would ask the Minis-
ter to apply his mind to this. 1 feel
that railwaymen are being jllegally de-

- prived of gratuity by the Railway Ad-
ministration, The Minmster Knows
as well as I do that we have a plethora
of industrial court decisions in this
country, all bearing on one point, name-
ly that where a man has put in fifteen
years of service, if he isnot dismissed
or removed from service for miscon-
duct, even if he resigns he will be eli-
gible for gratuity; it is no favour. 1
can give to the Railway Minister many
cases where men after more than fif-
.teen years of an unblemished regord of
service, were not given their gratuity,;
and recently there was a case from
Kanpur where after 32 yearg of ser-
vice a man could not get gratuity be-
cause he wanted voluntary retirement;
the authorities said that he will not
be entitled to gratuity. This is
not an instrument of oppression and
the Railway Administration cannot use
the grant of gratuity as an instrumeat
of coercion.

Then, Sir, I would refer to another
long standing grievance whichisa mat-
ter that 1 have already raised with the
Railway Board and in respect of which
1 have received no satisfactory reply.
I am talking of the deprivation of the
charnels of promotion in respect of
loco staff on the former M. & S.M.
Railway and ‘A’ grade drivers of
Allahabad division. I would ask the
Minister to pay particular attention
to this. They were recruited many
years ago, some of them as far
back as 1943. They were recruited
and they were guaranteed certain chan~
nejs of promotion. The S.SL.C. was the
qualification for recruitment, the mid-
dle school examination was accepted
ag an equivalent. They had certain
guaranteed channel of promotion,
namely, apprentice firemen, firemen ‘A’
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grade, shunter, driver. But what has
happened. In 1848, the Railway or-
ganisation brought in some new rule,
but tragically they have brought it in

with retrospective effect, classifying
staff as literates on the one
side and semi-literates or illiter-
ates on the = other. These

men who were in the upper rungs with
certain guaranteed channels of promo-
tion, they have now been lumped with
the illiterate and the semi-literate; as
an anaemic compromise, my represent-
ing the matter, they were told that they
would be put out as ‘B’ grade firemen;
but that is not right. They had guaran-
teed channels of promotion according
to the terms and covenants when they
entered into service; they were guaran-
teed apprentice fireman, fireman grade
‘A’, shunter, and driver. I respectfully
submit that what is now being done
should not be done. ~

The ‘A’ grade drivers in the Allaha-
bad division are also in a similar posi-
tion. They were men who had this
guaranteed channel of promotion—ap-
prentice fireman, fireman grade ‘A’
shunter and driver. Today they have
been lumped together witlr the illiterate
and semi-literate staff and seniority is
to be determined purely on the length
of service. A man who was recruited
into a particular category of promotion
has now been lumped with the lowest
category and may be superseded by the
most illiterate person in the lowest cate-
gory of staff. I have already represen-
ted the matter to the General Manager
of the Northern Railway and I propose
to represent it to the Minister of Rail-
ways in greater detail.  Similarly the
senior staff on the Ferozepur division
have also been made to suffer. These
are the anomalies they are suffering
from by being lumped together with
semi-literate staff.

There is a grievance which requires
the immediate attention of the Railway
Minister. It is the casual and unsym-
pathetic way in which alternative em-
ployment is sought to be given to rail-
waymen. ‘The Railways have admitted
that it is their duty to find reasonable
alternative employment for men who
have been rendered medically unfit but



1405 Demands for Grants—

not altogether unfit for service; they
have laid down their own definition of
“reasonable alternative employment’.
You will find that in the case of run-
ning staff ‘reasonable aliernative em-
ployment' means this: that a man, if he
is a driver, should get his basic salary
Pplus half of his allowances. What has
bappened? 1 can illustrate it with two
examples. One is the case of a mail
driver who lost his leg because his train
was sabotaged. He was a confirmed
mail driver. His total emoluments
were in the region of Rs. 645, i.e., Rs.
350 basic pay plus allowances. What has
he been offered?—a post of a clerk on
Rs. 130 a month, There is another
driver from Arkornam by the name of
Alexander, He was a confirmed mail
and express driver getting altogether
Rs. 545 a month. On the Railway’'s
own interpretation of “reasonable” he
should have been offered alternative
employment in the region of Rs, 400.
He is now offered a job completely out
of his line as a telephone clerk on Rs.
120. And the tragedy is this, that if
they refuse these niggardly, unreason-
able offers of alternative employment
they stand in danger of not receiving
their gratuity. This is a serious mat-
ter and I would ask the Railway Min-
ister to see that reasonable alternative
employment, as laid down by the Rail-
way circulars, is given.

Then there is this question of dras-
tic. unnecessary punishments. I have
been reared in a very strict school of
discipline, but today I regret to sa¥y
in some quarters of Railway officialdom
discipline is confused with oppression.
Sometimes young or inexperienced offi-
cers think that they can command the
respect of their men by tyrannising over
them. Another aspect of this drastic,
unnecessary punishment is this. There
seems to be no uniformity in meting
out punishment. 1 know of several
cases of railwaymen committing the
same mistakes. One man is warned
and the other man. for making precise-
Iy the same mistake, is degraded from
a passenger to a goods driver. He
loses about Rs. 200 a month, and his in-
crement is stopped for two years.
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Then there is this question of suspen-
sion. I would ask the Minister to pay
personal attention to this. It is a mat-
ter which has created and continues
to create considerable resentment among
the men. To begin with, the Minister
is aware of the rules, as I am. When a
man is prosecuted by the police, he
may be suspended. The discretion is
vested with the officials, but the aver-
age official does not apply his mind to
the case. As soon as the police pre
sent a challan—it may not involve mo-
ral turpitude or misconducst—but mere-
ly because a challan has been present-
ed, the man is suspended; and the case
may take four years. The employee
is first on half pay, then on one-third
pay. His family is wirtually starved.
I will give the Minister an example of
a senior railwayman of Villupuram. He
was caught up in an altercation with a
bus conductor. It was g case of com-
mon mar peet or assault, at the most a
case under section 323, but because the
police were in league with the conduc-
tor they made it some kind of a cogniz-
able offence. Promptly that man was
suspended. The man may have slap-
ped the bus conductor because the latter
is alleged to have insulted his wile,
but it did not involve moral turpitude
or misconduet with regard to his job.
He was suspended because the police
put up some kind of a pettifogging
cognizable case. There is this discre-
tion given, and it should be exercis-
ed properly.

And then an even more serious posi-
tion is this where men are suspended

not on alleged police charges,
but where they are
charged  departmentally and sus-

pended arbitrarily. There is the case
of one driver Reneaux. His ballast
wagon is supposed to have been de-
railed. He said: “It ig not my fault”.
No explanation was called for, no
charge-sheet was given., He was im-
mediately  suspended. He may have
to waste two or three years before the
Railway red-tape comes to a decision,
and in the meanwhile he has to live
on one-third wages. These matters, I
submit, should not be allowed to be
carried on in this way. |



1407 Demands for Grants— 6 MARCH 1954

[Shri Frank Anthony]

Then there are these running rooms.
I have seen some of these running
rooms, and to describe them as dis-
graceful is to use a euphemism. The
running rooms, for example, at Ma-
cherla, Dronachallam, Tadapelli and
Bezwada are unfit for human habita-
tion. On an average they accommo-
date 15 persons. There are four dirty
cots, dirtier linen, and still dirtier
water—so-called drinking water. The
sanjtary conditions beggar description.
How does the Minister expect the men
to give even partially of their best un-
der these conditions? The conditions
on the other Railways are not nearly
as bad: they are particularly bad on
the Southern Railway running roomas:
the conditions are absolutely disgrace-

Then I have a reference to make to
the ad hoc Tribunal. I feel that the
terms of reference have been unculy
restricted. With what result? You
will find that there are several caicgo-
ries—I have sent them to Shri Shankar
Saran, but I do not think he will be
allowed to consider them because of
the restricted terms of reference of the
ad hoc Tribunal. There is also a case
which I have sent to the Minister. It
was passed on to the Railway Buard,
and I got an utterly unsatistactory and
unimaginative reply. Look at the
position of the ‘C’' Grade guards of the
former East Indian Railway. They
were men who had certain channels of
promotion.  Suddenly in 1950, some
weird rule was brought out, and retros-
pectively what has happened to these
‘C’ Grade guards? Men junior to
them, men recruited long after them,
men confirmed long after them are
superseding them because the Rai'way
Board suddenly took it into its head
in 1950 to have a fictitious list for this
new type of recruits. It is absolutely
indefensible,

Dr. Lanka Sundaram: Fictitious list?

Shri Frank Anthony: Yes. They have
fictitious or ‘shadow’ lists which are
not filled for ten years, but after the
men are recruited, they are put on
these fictitious ‘shadow’ lists, and they
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get five orten years creditin seniori=
ty. The whole thing is fantastic, and
vet I got this wooden-headed reply
from the Railway Board that there
is nothing wrong with it.

Shri N. C. Chatterjee: What is ficti~
tious?

Shri Frank Anthony: It is a fictitioug
‘shadow’ list in the sense that ihe Rail-
ways say that in this ‘C’ Grade, there
will be a fictitious list; the men are
not available, but 25 per cent. of jobs,
say, will have to be kept for men to be
recruited from certain cadres. Those
men are not recruited for ten years,
but the fictitious list is started earlier.
Suppose the fictitioug list is started in
1945, and the first man is available in
1950, he gets his superiority in the
grade, from 1945 for the fictitious list
was started in 1945. His superiority
is dictated by the fictitious list started
in 1945, although he was not working
in 1945. This is a fantastic position.
But there it is, and I have got this re-
ply from the Railway Board.

Then there are the stationmasters. I
would ask the hon. Minister 1o lock
into their case. Their anomalous
position is undermined by the fact that
they are in the grade of Rs. 64-4-170.
Now what is the anomaly? A station-
master has under him and subordinate
to him booking clerks, parcel clerks.
ticket collectors and others getting
different and higher scales of pay.
The position is obviously anomalous.

May I say a word about the section
controllers and the class II officers,
and I will have done. The case of
the section controllers also went by
default at the hands of the Central
Pay Commission. Their case was
bad initially, but the revised scales
start at Rs. 30 less. To make their
bad case worse, today their expected
channels of promotion have besn fur
ther circumscribed. 1 shall send fur-
ther details to the hon. Minister,

Finally I want to say this about tke
class II officers. I have always main-
tained that the class II officers—I knuw
my class I friends may smirk a little
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with incredulity when I say it—are
the linchpin of the railway service.
They are the men who held your rail-
way service together under the impact
of all the ravages brought about by
Partition, but they have received ard
they continue to receive a raw deal I
do not think the hon. Minister has had
the time to apply his mind to their
case. I propose to send him details
of the case, but I would just indicaile
two things. The hon. Minister an-
nounced certain annual vacancies, but
even these annual vacancies, meagre
as they are, are not being filled, 1 would
say thig that the class II men nave
their greatest grievance because the
overall percentage of class I1 officers
promoted is only 4 per cent. or 5 per
cent. But what is the position with
their counterparts in the Posts and
Telegraphs Department? In ihe Posts
and Telegraphs Department, the class
II man has a mandatory reservation
of 50 per cent. in the senior scale, and
he has absolutely imperative reserva-
tion of about 25 per cent. in the admi-
nistrative scale. Today on the Rail-
ways, your class II men may snesk
into the senior administrative scale, I
remember in the Central Pay Comuais-
sion we laid down as our aim that in
this new democracy in India, even the
humblest railwayman, if qualifieq by
character and ability should become
the Chairman of the Railway Board.
But what has happened? Under {he
rules evolved by your class I officers,—
men who want to keep class I as their
close preserve, a subordinate can mever
rise to the junior administrative rank,
he can never dream of becoming a
deputy, and he can never in his
wildest dreams become the head of
the department. This is quite
wrong, and it is because vour class
I men have so evolved the rules as
to make it impossible even for the
most brilliant class II officer .o rise
even to junior administrative rank.

Shri Tulsidas: I have moved a cut
motion with regard to the necessity of
setting up a committee to examine the
rate structure. From a reading
of the Budget speech and the
reply to the debate given by the hon.
Minister, it appears he feels that the
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present rate structure does not reguire.
any change. The hon. Mipister gave
certain figures and said that our rates
have only been about 90 per cent. while -
the operating cost has gone up by 238-
per cent, and therefore there is no rea~
son why the rate structure should be
revised at present.

But I would like to draw the atten—-
tion of the hon. Minister to one fact,
piz. that during the last three or four
years, there has been an average fn--
crease in the rates in different places,
and the rates have gone up by three
or four times. Now the rates hawe-
been fixed on what they call a teles-
copic basis. Formerly, there were-
certain freight rates which were diffe-
rent for different industries, and had.
been fixed on a flat or horizonial basls. .
There were special rates between sta--
tions as well. But now the rates have -
all been fixed on a telescopic basif
with the result that they have increas--
ed by three or four times.

1 shall give a specific , instance im-
point, viz. the case of the sugar indus-
try. Formerly, sugar was transported:
from the north to the south, at a fiat
rate of Re, 1 per maund or a little over"
that. But now it is nearly Rs. 3 per-
maund. Therefore it is no good say-
ing that the rates have been increased-
only by about 90 per cent. on the
whole, 1 have given only one instanece,
but there are many other cases, where-
the rate structure has gone up mueh.
more.

When the hon. Minister said that’
only a 90 per cent. increase had bcem
made, he gave us the figures for 1938--
39. when the cargoes and goods availl-
able were not to the full carrying capa-
city of the Railways. Plenty of wa-
gong were available always, and the
Railways used to carry only about 8%
per cent. or 70 per cent.of the goods.
But now they do not have enough wa-
gons, and they carrying much more -
than they used to carry before. Fromy
this point of view also, if we ~onsider
the rate structure. we find that it s
really a burden on the economy of the-
country.

It was stated that the operating.
ratio has increased by 238 per vent. as:.
compared with that in 1938-39. ) 9
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[Shri Tulsidas]
would like to remind the hon. Minister
that when the company-managed rail-
ways were there, even up to the year
1946-47, they had an operating ratio of
-only 55 to 60 per cent. The hon. Min-
4ster has given us the figures in respect
.of the other countries as well, where

- the ratio is much higher. [ quite
-agree with him that the operaling ratio
#s higher in other countries. But we
smust remember that in other countries
the BRailways carry only a verv small
percentage of the cargo. In America,

_only 14 per cent. of the total cargov is
-carried by the railways, while the rest
48 all carried by road transport. But
4n our country, as road transport has
not yet properly developed, we have to
depend mostly on the Railways, and it
48 therefore very necessary that the
‘Railways have to be amenable to the
conditions in our country, and full faci-
Hties should be given for the transport
.of the goods. Until that is done. there
4s no use saying that in America, it is
105 per cent. in England it is 103 per
-«ent. or that it is 100.5 in Germany.
‘But from the way in which we are re-
faabilitating the railways, and the way
4n which we are buying new rolling-
stock, I feel that it will not be possible

- dor the Railways to carry the entire
"goods traffic of the country. That being
the position, the hon. Minister has to
4hink in terms of providing more road
“ransport facilities. Till then, the

- tramsport bottleneck in the country
will be a great problem to tackle with.
‘Even though I have not participated in
~4he general discussion, I do not want to

_ Lo imto the general question, but as I
maid earlier, the development of trans-
port is really the key to the develop-
ment of our industries, and unless the
"Railways are in a position to meet the
-4mtire transport needs of the country
4n respect of carriage of goods, our

development plans will be a great
failure.

1 could give just one example in tuis
‘~connection. The steel factory is going
‘-to be shortly set up, and just imagine
-the transport facilities needed to carry
~the raw materials and ather stores
Mirst to the site of the factory. After
-dhe factory starts production, the steel
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produced will have to be transported
to the distributing centres: All this
will require increased transport facili-
ties. At the rate at which we are re-
habilitating our Railways, we shall
never be able to cope with the problem
either of carrying the raw materiald
to the factory, or of carrying the steel
produced or other manufactured goods
to the distributing centres, unless we
have a properly developed road trans-
port system.

Next I come to travel concessions to
hill stations. Though conressions
have been given to the lower class pas-
sengers, still, the abolition of the hig-
hest class, and the increase of the dis-
tance from 50 to 150 miles have really
taken away a certain part of “he con-
cessions. Formerly the concession
was available for hill stations, for dis-
tances greater than 50 miles, but now
the distance has been extended to 150
miles, and thereby the concession has
really been taken away to a certain
extent. I shall just give one or two
examples. If a person wants to go
from Bombay to Matheran or Maha-
baleshwar, or from Ahmedabad to
Mount Abu, he will not get any con-
cession, because the distance hag
now been increased to 150 miles,
whereas the distance between these
places is less than 150 miles. Sir,
that is what I feel.-

Mr. Deputy-Speaker: Go to Otaca-
mund—pay a little more.

Shri Tulsidas: To second class and
third class, to all classes the conces-
sion is given. It was over 50 miles
but it is now over 150 miles. The
eoncession that is given is no conces-
sion at all. If a concession is gran-
ted, it should be granted uniformly.

With regard to passenger traffic, you
will observe when you travel in the
railways, that a full load of passen-
gers is carried. The carrying capa-
city of the coach may be a certain
number but you always find that
there are at least 50 per cent. more
Therefore, when the passenger fares
are increased they may not be more’
as compared to the rise in working
costs—the increase in revenue to the
railways must be much more, As I
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pointed out, even in the case of the
goods, the railways are carrying more
than their capacity. What I find is
that the operating cost is not much
more. We are not allowing depre-
ciation to a large extent, the deprecia-
tion we are allowing is very small. If
you really charge proper deprecia-
tion, in my opinion, the railway bud-
get will be a deficit one. We are
only charging Rs. 34 crores at present
on a capital at charge of Rs. 850 cro-
res or so. If you do it at the replace-
ment value, then this Rs. 30 crores
would be nothing. It would cost at
least three or four times. If you see
from the strictly accounts point of
view, this is a surplus budget but, if
you see from the point of view of
the real wvalue, it is a  deflcit
budget. If that is the position, it is
much more important that we shall
have to think in terms of the road
transport. It is not possible for the
railways to cope with this, because we
have not been able to rehabilitate the
railways in the way the transport of
the country would require. I would
like to know from the Railway Min-
ister the amount of increase in staff
as compared with the goods or pas-
sengers carried, the tonnage carried
or the number of passengers carried.
The passengers carried are less in
number but the increase in staff is
more.

Shri Venkataraman
There are more trains.

Shri Tulsidas: I would like to know
the ratio of the increase in the num-
ber of trains to the increase in staff.
1 do not grudge more staff. What I
am trying to say is that with regard
to operating ratio, the efficiency is so
low that work which formerly one
person used to do requires now two
persons. That is one of the reasons
for increase in staff. It is not be-
cause of the extra trains. I would
like to know from the Railways and
Transport Minister whether my pre-
sumption is correct or not. I feel,
Sir, with proper dearness allowance
and all the amenities having been pro-
vided, the staff must put in work that
is necessary to keep the railways in
proner shape.

772 PSD.

(Tanjore):
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There are one or two other points
which I would like to touch upon but
1 will deal with them when I speak
on my cut motions.

Shri Raghavainh: The cut motions
which I have tabled under Demand
No. 1 relate to the confirmation of
casual labour, the reinstatement of
railway employees who have been
discharged from service, the removal
of the grievances of A.SMs and
S.Ms. in the Southern Railway and
the question of the house rent allow-
ance, which should be increased in-
stead of being cut, and such other
grievances relating to the employees
in the railway department.

At the outset, I would like to draw
the attention of the House to the ex-
cellent and glowing tributes paid by
the Railway Minister to the staff of
the railway department. This will be
welcomed by all sections of the rail-
way employees provided it is trans-
lated into rupees, annas and pies. Un-
til and unless that is done, there is no
reason why the empolyees of the rail-
way department should not have any
grievances against the Railway Ad-
ministration as such.

Coming to the grievances of the
staff, who are the basis of the effici-
ency of the railways in our country,
the first tribute that is paid by the
Railway Ministry is in the shape of
house rents. From 10 per cent. the
railway employees are now given a
reduced figure. There has been a
cut. I do not have the actual figu-
res for the whole country, but taking
for instance the Golden Rock Work-
shop, it comes to a cut in the wages
of the railway employees to the ex-
tent of Rs. 23,000. This is the first
tribute paid by the Railway Minister.
Today we find something like 9 lakhs
of workers in the railways of the coun-
try. Calculating this 10 per cent. to-
wards the house rent, it runs into
some tens of lakhs of rupees. 'This
has been cut from the wages of the
employees. ’

Secondly, I come to the question of
confirmation of casual labour, Let us
see the condition of this casual labour
that is taken for the construction or



1415 Demands for Grants—

[Shri Raghavaiah]

repair of tracks or other miscellaneous
work. Everybody knows what an ordi-
nary contractor does. If he has some
work, he gets a cooly for 8 annas or 6
annas or 4 annas per day. It depends
upon the pressure of demand of
labour. You just get them for so
much a day and then send them off.
They have no dearness or other al-
lowance. Similarly, these people are
employed and sent out. Like this,
lakhs of labourers are working in the
railway department. My suggestion
to the Railway Minister is to increase
the approved list instead of taking a
large number of labourers as casual.
In fact, the workers who are classi-
fied as temporary or casual work for
about 11 months in the year. They
do not have any of the facilities
which the ordinary railway workers
get. There is no dearness allowance
or house-rent allowance or anything
like that. They are just utilised and
kicked off. My suggestion is that if
you increase the approved list and
grade them and give them all facili-
ties, then you will be really transla-
ting your tributes into rupees, annas
and pies.

Coming to the question of the re-
instatement of railway workers. Rail-
way workers in the whole of this
country have been discharged not be-
cause they did not discharge their
duties properly. The hon. Minister
for Home Affairs, discussing last
time the question of wvictimisation of
these workers with regard to the
resolution moved by my hon. friend,
Mr. Nambiar, said that none of the
workers in the railways, Northern,
Western, Southern or North-Eastern,
have been discharged from their
duties for political reasons or rea-
sons like that but because they did
not discharge their duties. Here is
a typical example of how these wor-
kers were discharged. These wor-
kers are from Nagpur. This is an
official document and I think the hon.
Minister will certainly appreciate the
contents of this official document—
it is not a document of any trade
union or of any Member of the Op-
position, but it is from Ellis Harris,
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Nagpur, and it is a brief letter ad-
dressed to K. Ramachandran.

“] am sorry that the informa-
tion required in your D.O. Ne.
......... dated ........... could not
be sent earlier.

The following is a list of those
who are suspected of indulging
in communist activities, all but
the last five being given by . the
Secretary, Indian Labour Union,
Nagpur Branch.”

He means that these workers are
engaged in communist activities and
should therefore, be victimised.

Shri L. B. Shastri: Will the hon.
Member kindly give the date?

Shri Raghavaiah: It is dated 2nd
November 1948. This is how wor-
kers are discharged. They are sent
away for communist activities. The
hon. Minister of Home Affairs said
in the course of the debate on a Reso-
lution the other day that none of the
workers were discharged for politi-
cal reasons, but they were discharged
because they did not discharge their
duties properly. That igs exactly what
the Home Minister said.

Shri L. B. Shastri: Since the pre-
sent Home Minister took over, there
was no such discharge. He was not
talking about the period 1948 or ear-
lier.

Shri Raghavaiah: Whether he was
Minister at that time or not, he re-
plied in that manner and we have to
go by the official reply.

In respect of employees on’ different.
Railways in the country, cases were
foisted on some of them on false
charges, and even those foisted charges
were exposed because they went to
the courts and sometimes even to the
Supreme Court. Still, they have not
been reinstated. From time to time
Government say that they are just
considering the question—they are
going on considering for years to-
gether. When an employee is acquit-
ted by a court of law. it is the duty
of the department to see that he is
reinstated, because there is nothing
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wrong with regard to the discharge
of hig duties. The Railway Depart-
ment did not reinstate them and did
not even give their provident fund
accumulation. On the other hand, if
the Railways do mnot want to keep
them in service, they should have
paid off their provident fund amount
and have declared that, though they
had been acquitted by the court, they
should not be employed in future as
there is suspicion on their conduct.
Why do they not come with a cate-
gorical statement of policy defining
their attitude towards these workers,
who are starving? A modicum of
humanitarian feeling on the part of
the administration will certainly
make them understand that without
reinstatement or without getting their
provident fund amounts, the workers
will be starving. I hope the hon.
Minister will give a patient hearing
and show a generous attitude and see
that those employees are reinstated.

Coming to the grievances of the
stationmasters and assistant station-
masters, this question has been re-
ferred to by my  predecessor, Shri
Frank Anthony. Suffice it for me to
read one of the memoranda from the
assistant stationmasters and station-
masters. This is what they say.

A committee has been recently ap-
pointed to go into the upgrading of
assistant stationmasters and station-
masters. That committee has given
certain wounderful proposals, 'The
feelings of the  assistant station-
masters and stationmasters have been
expressed by themselves, which us
better than my expressing them.

A clerk who is recruited to a post

is placed in the scale of the
stationmaster. An  increment of
Rs. 4 is added to the station-

master’s starting salary just to show
a difference. The direct recruitment
of stationmasters was, of course,
tried on certain Railway stations,
but it was found that such staff were
not competent.

The committee has graded these
assistant stationmasters and station-
masters in a certain way. The demand
of the assistant stationmasters and
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stationmasters is briefly this—50 per
cent. of the A.S.Ms. to be posted in the
grade Rs. 100—Rs. 185. 40 per cent.
to be posted in the grade of Rs. 150—
225, 10 per cent. in a certain higher
grade according to the Administra-
tion's convenience. They have also
got a simple grievance. In certain
Railways, the stationmasters are
divided or designated as I, II and III,
which really causes some confusion
and gives scope for the misapplica-
tion of the scales. All that they want
is that they should be broadly cate-
gorised as stationmasters and assis-
tant stationmasters as that would
facilitate the application of the
scales of pay. I hope the hon. Minis-
ter will certainly bear in mind the
good services that have been render-
ed by these employees, because on
them depend the efficiency of the
Railway Administration generally,
and I trust that he will translate his
tributes into rupees, annas and pies
and see that justice is done to the
employees so that they may be en-
abled to continue their good service
for the Railways in future.

Dr. Jaisoorya (Medak): I thank you
for the kindness in- allowing me to
speak. I wish to limit myself, as
much as possible, only to certain
specific aspects. The Railway Minis-
ter has read out on page 21 of his
speech—

“The negotiating machinery at
all levels has functioned well.
Many issues including complicat-
ed ones have been ironed out
successfully. I wish there were
more frequent meetings and talks
at Divisional or Regional and
Zonal levels which would help in
resolving many problems in the
initial stages.”

I am fully in sympathy with this and
I wish to support him whole-hearted-
ly with regard to the point, “I wish
there were more frequent meetings
and talks at Divisional or Regional
and Zonal levels which would help
in resolving many problems: in the
initial stages”. The misfortune is that
they are not taking place, and if they
are not taking place, items (i) and (ii)
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[Dr. Jaisoorya]

of his statement are also incorrect.
He has been misled. Now, I want to
know the reason for this. There is
good  will; the Railway Minister
sincerely wants something to be done,
and why is he not succeeding? The
misfortune is, that though I am not a
railway man circumstances have
brought me in contact with the Rail-
ways for the last fifteen years and 1
happen to know the inside facts which
are not so fattering, with the
result that 1 am not able
to agree with the hon. lady
Member who went into a poetic effu-
sion, obviously on the material sup-
plied to all. We are concerned here
with a huge organisation, the biggest
investment of the Government of
India and the people of India, one
single organisalion which is the Lig-
gest employer and which also has to
earn money. Therefore, it is our
major industry. We would all like te
see that it functions well. There is no
question of difference of opinion on
that point. Since this is one of the
huge organisations that the British
built, it is peculiarly British in its
outlook, and that British outlook, that
steel frame has not yet changed. It
is changing in other departments, or
is on the point of changing. But, why
these things are not successful? There
are on one side nine lakhs of workers
and on the other the Railway Ad-
ministration. Whether right or wrong,
we want to go into the merits of the
case, There is a tremendous discontent
among the workers. In fact I have
not seen so much discontent befare
as in the last three years, We have
to analyse what is wrong. Either the
workers are at fault or there is some-
thing wrong with the machinery, and
machinery means the men that run
the machine. I may for instance, beg
leave of you, Sir, to quote from Mr.
Paul Appleby’'s report:

. “Personnel administration here
has too much feudalistic heritage,
too much academic and ‘intellec-
tuality’ orientation, too little ad-
ministrative action and human re-
lations orientation. and is too de-
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fensive of the ‘rights’ of existing
personnel. There are too many
forms of class, rank and preroga-
tive consciousness, too much in-
sistence on too uniform concen-
tration of communication in for-
mal channels, too much cross re-
ference including too many re-
views of administrative papers
by legal officers, too much con-
trol  of detail,. too much
pre-occupation with ‘saving’
rupees and too little with
larger effectiveness. Clearance
is slow and laborious. Responsi-
bility is diffused and concealed
rather than concentrated and
clearly identified. Action is re-
tarded before the fact, and in-
sufficiently evaluated in course
and after the fact.”

This is an American Expert. Take
our own Mr. Gorwala:

“Despite the statements of poli-
ticians in Governments and the
comments of short-term foreign
touring experts, there is little rea-
son to doubt the oft-expressed
public view that corruption has
inrreased greatly. Not very many
men will adhere to high standards
on all those points that consti-
tute corruption when the stan-
dards of most of those above
them are not particularly high.”

I want to connect up “Action is re-
tarded before the fact, and insufficient-
ly evaluated in course and after the
fact” given in Mr. Appleby’s report
with Mr. Gorwala's statement, “Scme
of the defects of character in the
second category may be timidity, desire
to please unjustly those in power or
those having influence with the hol-
ders of power, unwillingness to face
the consequences of proper action, am-
bition. Of instances there is little
lack."”

That is one aspect. My anxiety is
this. It is a fact that efficiency has
gone down. It is a fact that efficiency
even of the working class has gone
down. I must admit that as an honest
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trade union leader. I happen to be
ogly a small trade union leader, but
after all, we have to think. This Gov-
ernment may go sooner than we ex-
pect (Interruption). It does not mate
ter which Government comes, The
anxiety will be to have higher effici-
ency. I have always argued that we
have to fight for our rights, but we
have to undertake responsibilities also
as it is not the case now. Why is it
that so much discontent is there?
After what I have se®n, it is because
there is a vast gap between the work-
ing class and the Administration,
or the officiais who are running this
Administration. Here is what Ear-
nest Bevin has said:
“I have learnt over a long period
of years from leading men—and T
do not appologise for the words
‘leading men'—both here and
abroad, that two things are ab-
solutely essential. Omne is that
you can lead men where you can-
not drive them; and the other is
that no laws and regulations can
accomplish your objectives unless
you carry with you a feeling of
confidence in your own integrity
and a feeling that you are trying

to achieve a great objective.”

When I see these things, and from my
personal experience, I must say that
there is tragic delay at all levels. Caa
vou deny that I have not got any
personal experience? Although for
two years people have been asking for
minor things, no reply has yet been
given. My own personal experience
is that some of the officials are too
swell-headed. Others who know a
great deal have not got the courage 1o
carry it out, Last time, at Bombay—
I think it was at the inauguration of
the Central Railway—I heard one of
the officers from the Railway Adminis-
tration say that the Railway Board
is composed of experts. It is only a
first class expert who knows his limi-
tations. One of the limitations that a
first class expert knows is that he knows
the “know-how” but not the “kuow-
what”. It is because of that, that
such huge mistakes have been made.
The German Army experts in the
First War said that tanks were ab-
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solutely impossible. The British Army
expert siid that the Japanese cannot
come from the rear and therefore open
our guns to the sea, but the Japanese
came, Similarly our experts commit
mistakes because they know only the
“know-how"”. The “know-what” has
to be supplied to them by the people.
Therefore, they must be in contact
with the people and there should be
co-operation, Without that the ex-
pert gets isolated which results in so
many mistakes. After all, very soon
a situation may arise,—let us hope it
will not arise—an emergency situation,
considering what the international
‘ifuation is on our very border itself.
Who will run the railways? Certainly
not the experts. It is the vast masses
of workers who are dissatisfieq and
who have no trust in the Administra-
tion. How can you have trust in these
people when the worker sees so many
special facilities provided to the ins-
pecting officers? I will give you one
example. This is the Divisional Circu-
lar 4th January, 1954 issued from the
Office of the D.V.S., Secunderabad. I
shall read some portions of the circu-
lar only:—

“SMs shall stable the Special
Train in a convenient and quiet
siding and arrange watering, sani-
tation, cleaning ete. of the inspec-
tion carriages and other coaches
by this special train during its
stay at theirs.”

The circular forgets to add that e

bathr room should also be perfumed

with Coty Perfumes. Then againi—

“The Inspection Special, except

where otherwise notifled, will take
precedence over Express and Pas-
senger trains.”

Then again:—

“Hot water for about 18 baths
will be arranged. The SMs shall
arrange for the water to be kept
ready well in advance and be sup-
plied in buckets to the servants of
the Officers travelling by the
Special Train in the morning be-
tween 7 and 8 hours and in the
evening between 19 and 20 hours.

Then again:—
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[Dr. Jaisoorya)

“All concerned must watch”
carefully the running of the Spe-
cial Train, The Dy. Controller
must arrange for the crossing of
the Special Train with the other
trains as required ....The Chief
Controller will watch the running
of the Inspection Special personal-
ly and keep the DVS informed of
the running of Express and Pas-
senger trains.”

All this is done as if the Viceroy of
India is coming. “Even when the
Viceroy used to come”, one of the old
workers has told me, “Sahib, we have
never seen such a tamasha; an ordi-
nary General Manager of a zonal rail-
way coming like this!"™

Shri Nambiar: He is more than a
King now.

Dr. Jaisoorya: What hurts the wor-
kers is this. In Hyderabad, last
October the Railway Minister and the
Deputy Minister of Railways in spite of
their programmes being full had time.
had the decency to make time avail-
able, to receive the workers, but the
Chairman of the Railway Board, com-
ing on Government duty, had no time
to receive the workers, but he had the
time tb go to Nizamsagar. one hundred
miles away, on a picnic! How do you
expect the workers to have trust in
these people? There are volumes and
volumes of complaints. What is the
good of my presenting them to you?
For two years I am not getting a re-
ply, and if I get a reply, it is that the
matter is being considered. These are
not very big problems. They are
small and insignificant problems. They
are very small things which at the
zonal level or at the level of the Gene-
ral Manager can be settled. But they
are not settled. They are small points,
but to the poor man, they are
big points. For us, they are not

' big points and therefore, they are the
subject of academic debate. I tell you,
this is what exactly is causing the
great lack of trust, the great lack of
confidence in the minds of the wor-
kers regarding the men sitting there
with the “tie-and-collar mentality”
which Shri Jawaharlal Nehru is so
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much fighting against. That mentality
is remaining there more than in any
other place. This, I want to be chang-
ed. Should a crisis come, in spite of
these. officials, the working class will
stand up, not because of love for
these gentlemen there, but because of
their love of the country. This is
what I want.

Shri Kakkan (Madurai—Reserved—
Sch, Castes): Iswholeheartedly ex~
press my thanks to the hon. Minister
and the Railway Board for taking a
Harijan in the Northern Railway
Service Commission, and 1 am also
very thankful to the Government for
giving more posts for Harijans in the
Railway Administration.

First of all, I want to speak about
railway lands. Our slogan is, “Pro-
duce or perish”. Yet, we are not eu-
couraging our people to produce more.
The railway lands are let out in public
auction. Rich people and people who
already have a lot of land get those
lands in auction, but the poor people
who want to produce more are unable
to get these lands. I request the hon.
Ministter and the Railway Board to
consider this matter, and allot a por-
tion of the lands for Harijans, and
thus 'help them to produce more.
These lands are let out by the Col-
lectors, and Collectors are given ins-
tructions to give the lands on lease.
I request the hon. Minister to instruct
all Collectors to allot a portion of the
lands to Harijans and let them pro-
duce fmore. The Harijans can pay
the deposit and they may be given the
lands on lease or for varam.

5 P.M.

Secondly, I want to bring to the no-
tice of the hon, Minister that some of
the posts, especially higher posts, are
reserved for Harijans, but most of
them are not filled up. During the
pive voce examination, poor Harijans
are not able to fare well even though
they have done the written examina-
tion well. So, they are not allowed
to pass. In such cases, I ask hon.
Minister to see the required qualifica-
tions and the marks obtained in the
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written examination. Then only the
poor Harijans can get promotions and
good pay. I also request the hon
Minister and the Railway Board to
give promotiong liberally to the liari-
jans. Even for small mistakes, some
of the Harijans are removed from
service. In such cases, I reguest the
hon. Minister and the Railway Board
to give suitable advice to the Harijans
" concerned and direct them to work
properly and get promotions. Even in
the matter of promotions, Harijans
are not given enough promotions, So,
I would request the hon. Minister to
see that promotions are given to Hari-
jans, and they get more promotions
and more posts.

Then, I come to the most important
subject, namely, the railway line from
Madurai to Karaikudi. I think the
Railway Board has failed to include
this railway line in the first Five Year
Plan. [ am glad that the Government
of India have taken up five new lines.
i request the hon. Minister and the
Railway Board to include this lne
also along with these five new lines.
After all, it is only about forty-five or
fifty miles long. It is a very impor-
tant line, In that area, most of the
people are backward community peo-
ple. Their students are not able to
receive their college studies at Madurai
or Karaikudi. During the last Rail-
way Budget also, I requested the hon.
Minister on the floor of this House to
take up this important line. It is well
known that the people who are necar
the railway lines, are able to get &ll
facilities, including colleage studies
and they are coming forward, but peo-
ple who are in the area of this parti-
cular line, especially Kallars and Hari-
jans are not able to go to Madurai or
Karaikudi., Therefore. this is a very
important line. Further, people who
are living there are not getting enough
work, especially from June to October,
Government can take it up as a famine
relief work and start this line. It
ecan be included in the Five Year Plan.
It this line iz opened, it will help the
people who are in that backward area.

There is another point alsu. The
present mail vans running with the
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Trivandrum Express between Trivan-
drum and Madras are too small, The
work in the vans is not also satis-
factory. Therefore, I request the hon.
Minister to consult the Posts and Tele-
graphs Department and construct new
vans and supply them for being run
with the Trivandrum Express from
Madras to Trivandrum.

The Chairman of the Madurai
Municipality has requested the hon.
Deputy Minister to construct over-
bridges at Subramaniapuram and
Thirupparangunram  Railway gates
It is a longstanding request. It has
not been complied with, So, I request
the hon, Minister to take up that work
also and finish it within a year. Fur-
ther, in the Southern Railway, at the
Dindigul station, the water scarcity is
always there. I request the Railway
Board to find out a remedy for this
water scarcity and supply water to
the passengers without any difficulty.

With these word, I again congratu-
late the hon. Minister for helping the
Harijans in the Railway Department.

= Qo THo frAFR (ToeT) :
TSI WA, & TH 15T F AAe

wEfafrg o #1 ateaw &, @@ F 2
g2g 78w TR e
30 H 3w A9 § For gwfy @v &
3T R T F o a7 7w TR
ge § 97 #rgfee § ar W1 e
T §F AR &, 97 7 gfe ¥,
ST &1 et Frer fawmae A e
TR IAfT T AT & 1 waw
e 79 & arEY Y H1 SdF arar
WG W A A g, GA A
B 5 e oF T gr o § @
w & ¥R W F 9w wEwEl #r
fafe 7 o= @ & | @ aw &
srawaEar & Sifs 98 A & o
g1 ¥ 7 I Faar g fF o aw
AT AET T AT §, I F wrww
& +fr 3R 3 # T A ¥ 5w A
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{’-ﬂ'q\o qﬂ'uﬁvm]

F1 91 qoaT € fF ag @ A WaHA-
Wita g, ¥feT a1 gar & f 9 w1
st @ € 3w feafe 51 age
7Y, ¥fFT 9 9F a=r Afead w71
T &, a0 @ a1 A7 fawww @
fE anft a5 fog =Y simsr § anfea
A enfag et w2 &, a@ @
T E Wl aF A AW I F
0% g, 99 S+ F a1 sHEA
¥, IT I I A AEAEEFA § |
ot Sy ST foFga war § 9T H
TG 7Y 39E FE ST & 5 oF AT
affr a1 oF G Tegl # gfe
F, 99 T TR F A @ 77 AR
a4t fFar wmr | gA e F
T THT Tl 97 i 97 g7 fedt aufesdy
&1 a1 fFet @™ T &1 foig 3@ &
fod =% oY & u% Iy " §
TE  SEdEt #7 aeE #7 §me
W F G Afed fF g | s
g o 7 T FE@T 1 T WY
A 71 St A = F anfed § T
T gfte & 61 fr T & T W
AR T & T A w agfena
9EETT €, A1 I & AN F FTHr
Fwfa & s

FAr AT ¢9T gT & fF s
foar s € 3w S ¥ 4 fear
ST € 1 ot 58 e ofg® & sy
AT 94T | G 0K § wH F& q1E)
% fod ™ a9g T §, I F TR
see fewrew & ¥R ¥=8 aFw aw
@ &, ofFT o7 wFml #, ofE a1
FAOF TR MRBE, dA2a1 5
I F QA foew w7 feg wy, A F
s qmenE e faar mar ¥R g
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qEH A A I F7 ¥ a7 feedy
# e @47 I F SAEr ¥ SAEr
Y T A7 T & F4r Hrar g !
IH T 4T QI BT &S G
T ag #1 Frerad F F w4 sy 3@ o
SET OF (od WEd w1 and §, d
gawat § fF s aw 7 =Y |wEd
4 fesre & a9 § a1 @ 99 #
AR = dfsd f5 o #1E A
weit & fF 7% amafmat & @ @
R A wh A g, few el wy
W IR ® & o woax 7 e
o | foer # sy wEer 3 I oAy
o IwmEIT fifed s S & &
fod i & o€ &

w T ¥y AR IR
FT AST & | Y IF I AW 7
FE UF YT AW A a9 T AT 0
& 9 ar e w1 Fae @&
£ R w6 difrfe, gfmfer
T HATS AT ATAT & + 59 ST A 4T
ar amg AfEr & w ffsg ar fee
Hifrafet it o fr @ ifad o
IO FH AAT & T | Batdeew
A fawifed @ 59 0@ & g7 Jodt
& &Y Y FTH F T § 97 1 AW
&Y g fF 97wy 9X SR e
T FgT aX 7€ For3wm 1 9w o sgm
a7 T fad 3R 99 T @ | 5T
F Fifod | 38 919, fF w9 o ]
FAT gEdr e, 3% Adf § 1 femm
T § & gwar § e feodaw -
e F & (o0 a9ga aAt =ifgd |
W™ 99 FT ¥ FT IWI T FOr g
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afr & 5 97 & wir @ ¥ A
¥R A A€ 0w g @ § AN
afred 99+ wAAE a0 ¥ F
@ § fom & @W &1 w0 JEm
BT g | fn o/ 9 Y 59 #1 fawraa
FAT g1 € A ot I I § 1 @ TR
g fFew fem & o O aR AR
a7 frwmaa Fwd & a1 99 97 o 9}
@ § omT g 8 o ¥ o4 o
FFAT dF At fasms  de
TR § I aF g Al e € 5=
¥ w19 g afn g ¢ o @ -
7 T o & S wAr Tifqd

TA dgw F yArw & fod g9
TR 9 el & fed T T @
S @E F 2R a5 & gartow 71
TE F A I AGAL] H Fee o<
¥ O wY § qg A wor ¥ fr
F1 ATEY § EHT AW I & | A9 A
Tifed fF oty 37 # fefere 323
a1 Gt @ A FT qaTe AT § 97
& g F ag w01 &9 § I fe o
qwmfes ol & afeed € o7 &
wfed & a9 e w1 1 qar T @Y
ST S AT ¥ FeEEE § @A § o
Frfdmgsweg I e Foar T
& e &8 @1 @ gET dew ow @
TEF AL AR FE R fawI A
#1¢ @91 Sgw g1 wifed f fer &t
g 4T faur o sk e &Yy 7 faar
T | W AT AT FT A AR N
e &t =nfgg |

Y g Feeefed FUSY awr
g | @t ot N &, faw E W
it fowmg € 5 97 & W|WET S
R 9¢ Forg & gifaat &1 saf foi-
FRIT TG | S FTETEAT 9T &7
gt § 99 F q& feard qav & fF &
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@RIt F1 AE B 4T FE qT07 Y
T g 1 IfF 57 N e
T et € Tafed s WAt gfe ¥
frame 7 & T | 9 w7 T
97 wafeRt & wwx g aifed o
WA WY FAEAw F oA §
o fawraa € 1 g9 78w A of-
Sz 9 418 A 1 g
f& 7 31 a7 &% &, Sfew Wt av
T {7 T ¥ gefew
Toeory € fF o0 @R ¥ wiw e
AT AT F FW oA 2 w7 A
/g o ) Y e 5H T
T g d 1 AR T T A
£ & ¥ e o § For o ot 7
T §TET § R T &1 folr ger
a1 99 O g o @ i e -
mifeat sl @ § SR qow A
& fare ag fFar omar s
T 1 /AT § | F Ug AEgw war
(R @ P s i
' 78 & OfFT 37 71 AR O
T 89 & Swar 3w T wpfewai v
I WA @l 9T 9wl | gafaar
it g §, e amw dk ¥ %
o9 F T § 91 7 FG <2 WA,
& *& aet A8 fremr g s
faoreit @U= gt & | o s fer
gr @ X fausht #r mwEr S
fedté +ft %1 oA § a §fF gt e
TG W W Sl § Wi a7 i
Tt &1 art | F FEar § fF s WY
§ et =1 WA &% 7 g, af
I 9% =W Agr feqr wmer @t oy
sy d@ifae #1559 7@
Fdl § 1 T 19T T BIEA &, TR
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[ go wFo fammewy)

AR I RN A TR Y™
WS TN At @ ¥ o Sfemdw
¥ arETe AT SgTaT agY § | § AgEr
g fF 3 aF waww aw qaeg
2 3% 3T 1 F AGHIEW B F A
FAdw s S Aan miare g ?
4 58 W 3fefafter § AT =1 9@y
T AT & | WA AR A A 5w Ay
-gF | qaeag el ATed |

wag AT Efs @
B FTH F AT A F1 1 frwrEw
4 f5 wgr a5 Afewe wfefedsr &1
qreo® ¢ ag fa% It smi a1 e
g% §, s a3 a2 anfwed § A s
WA AEIH § IT T W ¥ AgEH
TEAT AT € | Y TEr A 9 w1
&, T 7 8 W € e A o
Y 7 w1 g0 FEar 7@ e § g
TEE: W A W X F A
‘FE &, AN W FY TR AS B
g, fo & foi 78 79 19 ¢, R fow
FY A QO FEA TGEAAT TR F,
IR IT HY T FT BAL AL TR
fRNwEmTRTIN? MW
ford T HES FL AT AT FT T4 T
fir e Sfafodtsr T gorfaa’ wY
gt fam @

St A A § I A A
farmd &1 @ femw F@ @@
§ 5 97 %1 e T8 fear s
& wegw w<n § 5 ogfodt ¥
w1, s w§ Agm agdt 8, T T@
T WA | W A Ht F T
g H9 & 1§ FEYW F ¢ 1% I
@ ¥ uF a1 fmwm wm
Y g ¥ wgT SR 6 TE e
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X TF € 9 e T A & e
wfot 1 amr dte 0T awa Fea
FHSAT &1 gHET § T@ FT AT
#a gu wfedi F [E w1 a@En
wfed fow & fF g2 & ot &1 o
TR F s9F w90 GF fre ol

TR AR F I W AW 9
Ft 11 & firod & a1 F FgAr Tz
grtEam IR FT 9 o @ &3
TETRTt & w1 #1 AEF T 3R aga
T R § 1 T F FTr e
&1 7@l & R W @ R A e
AT @ g far o fF T S
TgT w=e § AT Y Iz S F oav
EW|R #W § 9 w@l # & a@
frma €, ok 3% gEt a1 A A
T | ¥fFT g e & R SF AT W
gaRN I W oy foead
T T § | AR Aew § B
WA AERY FT W a0 & 91 fF
qo1q Tede faeew & wré g1 T
= 5 sEmifea dwde oy
T S ST g7 I FQ § W@ ST
qrER |

IR qEEd Szerfesw ¥ T@,
4 grfac wiferd f aw @@ i<
grfa 3=t #Y w1aw T fowar @y )
| T sdare frar feaem ewar
FAX § ? AT FT OF LT A
forgre 3T | oToAR Baw & AR
# 3 o § R faeedt & are A of
ST § | B 1T A OF & frare
AT E | TweT &9 IX TR 3ArT
F T ATS 926 ¥ wTEHE § | ¢ A
#9 & 990 9§ 91¢ AT 9@ HAAT
TR taa g, wF fgam &
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o WYAT T WAAT TZ WA F AW
guw%wﬁwazti‘-ﬂ@rnw&
stfir fiar dam & st W A A% ®A
& wév va W fred €1 g0 TN AT
¥ox W T § AR e%o wE WEMT
T 7 o T aYg ¥ qg oo T
g{a@imélqﬁwfgr
qﬁfamarﬁrmifn@mg 1 |
qﬂm%ﬂmﬁaﬁrmw.ﬁ}
FTAT T S oy foree ¥ A
g&mﬁuﬁﬁm%ﬁarﬁa
%é‘:rhﬁm’rwmmg"lw
ﬁw@fwﬂmﬁflaﬁmwﬁ
<& o a8 § fr ag o wwd §
g gfran  wET §, 9@ HTH T
ﬁﬁé'mﬁﬁﬁ'mmﬁ'lﬂﬁﬁ
@wﬂ#@mm‘mﬁ@m,
T 1 g qUw A & Lt
o =gy Srd qEE &

@ % g ¢ fe ool wEew T %
mﬁﬁmﬁ&mwﬁﬁ
Frrifer g ¥ v s fE
aiF ¥ ag@r 9 | 479 & qF 0T
xfﬂmhﬁ,maﬁﬁnw“
S5 & 1 g, 5 19 a8 W AT
$are @ G | I A AE # T
qfet § e s fawew F1 a0Q
<o & T ag FEHEA T B T
gfa‘rﬁ'ma'rgﬁﬁa'-ifﬁ Suideas
mma@maﬁmm
T e AT A G ST AG
fr z fomw ¥ fraa OO AT
WA GO € | # AT I §
fis widwe faeew A1 S wo A fear
o | Ed foeaa agdt & A AATH-
e gt £ | T g TATEEY
& Fg < 2T &, 98 qF qEHA
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¥ fc X ST 8 1 AT A 9T AF
foraa 1 g fF AT ¥ ER
&F wgh fredy € 1 Sfer g I
g m TR A § P A
T Y qEfe § A S # g
¥a @H AT F AT F AT FT AT
a@fhmnmﬁwr&zwagﬁs
g% Wai 7 g WTga g av Ay fae
o faan & 1 s =r gt faed
£ o aita fFer & 91T T OF A9
iy frerfy @ | A F 72 99
& wrr a3 fad A a1 9 AR
#r a3 wre 7 | gwied 78 freew -
T @ AT FIfER, FIfE T A @
wrd geca @ F o 31 I I aF
Tt o< fa¥ | A Tt ¥ fod @
wifed ar gw @ fawar @, arr fremr
& | TR & AT A &t A
e AT e | F @Y A o ¥
wEr g 5 o qw o & S g av
¥ @1 o 7@ w@r R F '
& &S, wits @A feed 9
agi faedt & 1

wgr gATR AAY WERA WA T
AR T IRI A T RE®
[ T aTEY g AT I AT AT AT
@m,mﬂmam,w%
Tz o ag vaww fefe §, 99
F1 & =gt § FF a8 T @ f IR
¥ TEER w4, 9T WA a8 #} AR
Ty 9 &1 WH FA@ AW DI
T ¥ fod woge &0 fe § 9T A
ferfez #1 oo | W19 & & ATHS
F WA T qUIN qgHE IAfd A<
gaTT A1 A AN ¥ FA Io FWIE
AT g dga AT ¥ qOET FX
@glmiﬁim&’mm
F@ £ Ffaw 7 § IR R E



1435 Demands for Grants—

[+t Teo e faam@iw]
e WA F fram § o e #
ft g% Jady €Y I oM @ SifEw
FEr =1fed |

E TRl ¥ q19 0 AT F@T
g1

Shri C. R. Narasimban (Krishna-
giri): I missed the bus in the general
debate.

Shri Nambiar: Now you are in the
bus.

Shri C. R. Narasimhan: I am getting
the train all right.

Mr. Deputy-Speaker: The bus will
speed up.

Shri C. R, Narasimhan: Sir, the Rall-
way Board has come wunder severe
fire. It is natural because they happen
to be the brain trust of the great
national undertaking and have a heavy
burden to bear. But we have 0 re-
member that the Railway Board iIn
running this great concern has to play
a dual role; on the one hand they have
to see that the concern is run on very
sound commercial lines and on the
other hand, they have to see that the
entire scheme is kept within the con-
cept of the welfare state that we want
to usher in, I am of the opinion that
they have done exceedingly well—
thanks to the very valuable guidance
they have been receiving from the
Minister and his colleagues, Deputies,
because they are men of sincerity,
understanding ...

Shri Nambiar: What not!

Shri C. BE. Narasimhan:...and sym-
pathy. I want to ask for one or two
explanations. How is it that the Rail-
way Board has not thought it fit to
start a mechanical engineering college,
say, in places like Chittaranjan where
there are ample facilities; where large
undertakings are being installed? The
country needs high class engineers,
mechanical engineers. There being
al! kinds of facilities in a place like
Chittaranjan, I think it"would be desir-
able for them to start a large-scale
mechanical engineering college there.
They will have a good supply of quali-
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fled engineers and will also be able to
spare more engineers for; the otlher
sections of the State’s activities.

Regarding the Integral Coach Fac-
tory in Madras, I learnt the proposal
iz that after the coaches are made
ihere, they 'have to be sent to Bombay
for being upholstered, painted or
something like that, I wonder whather
that is necessary, and whether it will
not be better if the whole thing, the-
entire construction, takes place in the
same place. What is the necessity fur
despatching these coaches, after they
are built, to Bombay? Ig it necessary
to give thém sun-and-rain treatment
at Bombay? I think it would be quite
simple if the entire work is done in
Madras itself. Otherwise, it could not
be called ‘Integral’; it would be inte-
gral only in name.

I am sorry that in the case of ithe
Bangalore-Guntakkal section, the Rail-
ways failed to fulfil the needs cf the
Manganese ore trade there. The Rail-
ways have failed to meet needs of the
manganese export industry of Mysore
State. They had built a good foreign
market and at the crucial stage, the
Railways having failed to supply
wagons, the export market is lost and
other foreign countries have captur-
ed it.

The report of the Director of the
Geological Survey of India shows—I
want to read an extract and place it,
through this House, before the Rail-
way Minister and the Railway Board
that:

“The Shivarerys contain several
million tons of workable bauxite
of various grades and perhaps close
upon a million tons of high grade
ore. The working of the deposits
will be easy and transport best
arranged by means of an aerial
rope-way to the Railhead.”

If and when the occasion arises, I
request the Railway Administration
to carefully consider this. (Interrup-
tions). It is in my District but it does
not form part of my constituency.

“The availability of electric
power in the same district makes
the utilization of these ores for
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metallurgical and chemical pur-

poses am attractive proposition.”
So says Dr, Krishnan of the Geologi-
<al Survey.

I wish to refer very briefly o my
pet subject—the dismantled line. I
hope the Minister will not find it
wearisome,

Shri L. B. Shastri: A full answer has
‘been given.

Shri C. B. Narasimhan: I have an-
other aspect to discuss: the economic
and financial aspect of the dismantled
lines. I know these are 800 miles ~f
dismantled lines. Rehabilitation of
Railways will be a “farce”, if dismantl-
ed lines are not properly attended to.
On these B00 miles crores of rupees
have already been invested. Simply
because for the time being you are
not able to collect a little more money
to keep the concern going, you allow
the entire money spent to lie idle,
It is just like collecting crores
worth of cement in a place
and then postponing construction of
the dam. The bridges, the culverts,
whole Railway stations and the build-
ings are going to decay. As a matter
of fact, I have a grievance against the
Railway Administration. We have not
veen told how much property was
there, how much was spent on these
800 miles of Railway lines dismantled.
What is the present book wvalue of
these things, What is the care taken
of the buildings? All these things we
have not been told. And that ig a
serious remissness on tire part of the
Administration. I would have been
happy if a certain amount of informa-
tion on the financial aspect of the posi-
tion had been placed before us. They are
themselves not having this picture be-
fore them, and that is why they are
ignoring the case of the dismantled lines.
Otherwise, I think they would have
gone about it more quickly. Though
their report says that they have satis-
factorily dealt with the problem of
the dismantled lines, my own feeling
is that they have been broad-minded
in taking up broad-gauge and metre-
guage lines, and they have become
narrow-minded in the case of narrow
gauge lines.
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Mr. Deputy-Speaker: That is why
the narrow gauge was dismantled!

Shri C. B. Narasimhan: All the lines
were dismantled. They consisted of
broad gauge, narrow gauge and metre
guage, but in the case of the restora-
tion of the broad gauge, the Railway
was broad-minded. Metre-gauge also
went with broad gauge, but narrow
guage hag suffered. But 1 am very
glad the Railway Minister has, in the
general discussion, promised to consi=
der the practicability of restoring 75
miles of the Salem Branch lines, But
let him not, in dealing with that ques-
tion, be afraid that the line may not
be economical and so on. I can assure
him the place is not what it was be-
fore. Actually, a Rs. 2 crore irrigation
project has been sanctioned in the area,
Apart from that, lignite is being deve-
loped which will be followed by the
development of bauxite, magnesite,
chromite and other rich deposits of
minerals, Within the current and
succeeding Plan periods all this will
be exploited, and therefore, for the
Railway to come in there simul-
taneously with the metre gauge be-
tween Salem and Bangalore, will not
mean a loss to them. They can bold-
ly go ahead with the scheme, That is
what T want to impress on them now.
I will also add that there shoud not
be delay in the restoration of the
Salem dismantled line, since justice
delayed will be justice denied.

ot IR (TTAVY) IR
qgza, # 19 F1 THAR W0 g fE
A { AR I THAL TS FA T
arae e fFar St 3 sriEr &
fE wm & fog o= fame &1 &1 o9
7 gwg s fear &, 98 AT §
T & FE fR qE g OF @ |
g3 e T 9 39 % AT
L |

Ty Ige A0 feaa ag. € R
grrame € § Wy § A€ g A6
ga, W@ N FT T AT T
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[t arre ]

ZaR a7 oY T oEE A W
TaHE & Y fomT €, wEET ATEAS
®IEA Far 37 Fifgd WL @Ry AT
¥ faer Zar wrfed | qgd WX B
TR ¥ A T TAATYL, FEATHTAR,
die Ak Wear % & TMT F1fey |
T 21 fa=t #1 fyar 39 & 939 wFaT
ENTT ST T & fa@i F A 9§
& o wgfaar sy wfzarg & §,
T gL &1 s A | fael &
aW@T FH A@ @ ab | gafed
W AT BT IrEAT S @gAr qgq
I A snwe fag e

™ F FoWT I F A THG
et Soit F @ FAwra g, IR
aE ' sq faar s Tifed it
@I | T AN F FHACAT W]
gt a7 & T &, 1= @0 7 AG
w=dl §, afcH a@ IT AT T W
et § | AT T BIEAT 9% T AT
&R ¥z 19 FA § Ia T TCH BE
S5 Agl faaT wTaT | gHTE WAT WERA
3 Fifre 31w S § ATH AT F Far
fF o & 9% =R faa agm, @
ot oredY & g 9T Y

4 A5 *1 ag WY 9ar Ag 05
g & #14 51 of@r fadar 2 fzar mr
£, @ and W ® dmardrearn 1

e w1 @ g, fox o 25 ST ¥

ag qarat fF @ AmEAT 71 $H® HAET
7 OF TATHT FT @, I7 F7 91 9fgH A
e &1 Cfear FT9 A &7 9T I§ BT
Ig FHEr 4 A4 dw 7 fRur g, o
4T 55T% 34 % w19 frarsm wré s
A F GFar FT a1 a9 FL AT F awrd
=1 w2 faar dfer are sav & €
faad e @i T ¥ o A I
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TG AR I fod v I ®
SIS FTVAT § AT A BT A T F
fod ®9 &, 37 974 H1 T0Z ATCCA
g Wit &Y ar et @ I waEAr F
FIH FET AT & |

g TIF O A I5 FI A0,
FHT AL T FY O FIAT T §,
T Y F T2 Ao F dfear F F0
AT g4 &, A 7T AT §
IT w1 w1 feaa e 8, T
3 F FTH F A AEHS AL IF
A QA @ FTIHAT AFHD G AR
Tz W1 @i S1¢ 3T waArIT AT
# T¢ WA F1 TATA A=AT A EH-
FY qwg & 7S afer g7 HAAT T
#df . A § AT F9T A Med
#T Iz & T2 A1Er FeAT & 4 AT
R AF A 9 AA AR AD FT
ofar Fa< A8 & 99 ¥ & T §
gafed Fc A ag wm & 5 91 |
ufear 9 dte & awrd fae & @9
e w5 fzar wra HT @™ qT AT
# fod 97 #1 0ty F02 fad wF
o feerr & gaTd @A 04T T g7 oA
ot 1251 @ FF 98 T8 AR =M 3 Y
fas F6 A gwdtg w3 § 7
WA F AT gL A AT TFNA G @
T 3 <A & A IIAT T GART
FT TaA FA |

@y F oY o 7ags qiad v
& I W RAY & fod AT 59 WA AT
SHTET ST Fg1 2T HIX A HAFAL Q@T
war & fF are frdY Wi § 15 awge
gftas & a1 37 &1 99Y 27 & ol
a1 ghar Y feaiwEEn & S F
o # aTers fF fogfor & a1z 4 9t
ITF HTo Flo ATTo AT HAMM IS
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o A1 391 71 faer F o Aard G
Yo a 7€ &, a5 A1 oAt A A
Hlo Fe Ao mﬁﬁ ﬁf-&w
AT Yo FATEATET FHE FH FLAT
1, 37 Q=i gfagt S f@ar 7T OF
ard fet 1o Fax gfaga At &Y 7
&, 3fFa I # it aF W A€ A
YT ¥ Freqa WA AG FTAEE T
gfaga F1 3f @F @ A€ § A0
gl 41 & forw &1 adro qg grr g =
TET 9% 94 JaA | I AT HIFL FH
F47 a1 § 39 F 9 A faarid A
yA@aT & ag 9fen 7 9 gu & 1 Wi
¥ o Aag gfam 7 sER g W
FRa W WY F IEF o Al 7
fira T2 1€ F uF FAL d5TE, I FHEY
#1 fg1E AT 30 TATL & 2347 T
o gk g R 9@ A AEgd ¥ a8
wiad, F9 SR AERITES & AT(SA™
&, 34 P AT A FATE 1 TH F ASET
<t 7o & ToF FETTE B qEEF
T 37 B 4 arw Grwarar e A
ag F9F FAAR AT W@ ArT
TR ¥ FEL AW A I AT aFd 4,
aawiq;aﬁwga;amrﬁriﬁr‘ﬁ
dfear F2 X &, IT FT ANA AT TG
gt  fr ag goeaT & oW §F a7
Stz zmrasA AT AN F
¥ET AT AHALH F O TG &
7@ ardt @t g &Y averRd @3 I
g @R IH T ¢E A A CF AATL
s amm & e we ¥ a7 o
39 F a9F ¥ A7 Ag FAAT AMA
g ®Y At fedt a1 99 &1 FA9qT
R ST A A wearfs w5
@ aw Jr oAt 1 F WA g
WAt wgIRE A oy A1¥ 1w A fad
sqr & WIT qg Y UF WErT 97y AW
23 Fraéz @l &, T B g2 foar
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AT Y qgd T T FY I Y A
mﬂ.qwﬁﬁaﬂaﬁit
IR R E R sk e A R
At #r o 2 goren freT §
3w ¥ Fewe AargATRr i § 1
T ¥ oY FRT § a7 AT AS qE FH
93 ¥ a1 37 Fr A qoTeN fAe
T §, B A o & S A
Hqq @A FY g F 9iF He TR’
FT {7 §E FIH I T &1 IT B S
doraw famar 4 1 5@ w1 @ g
19 | & 12 & Fg TH1 § F &4
F 9 91 T & FTH H AV § o
I #Y Fgaa T Y wwAT g, 94 B
THAE F SAET sA 0 ArIEd
stc WA @1 W F ATEd S
W7 97 #) frwar § 98 @1 94 Y AG -
W2 ¥ firear =rfed 1 &1 A T A
wEE war fawdr § 99 F1 TR
¥ T T FT F A @A AT & I
Tr 9 ueren fredr wrfgd | e
aw ¥ faX o & reE & 4
T § 1 T A & & Fw w1 e
weEE ad wrer am, fGw e
aeeaTE 9% & 39T e fear sSmr
grafrag i g Feam Mo 7
gfer werw firor # & 37 &1 I
aorey frmar =ifed o

% ¥ 918 & o o ATo § ST
ifaae S & 99 & 9 |
AT § | I I S THSH, qOE
CoTs AT gE Y e & A I

- ® 2ar =rfed | SR AW I AT F

@ T &, 3T I Fr S geTE
firet wTd ag 99 &1 7& faed &0
AFTaE T EIg AT T F
% §, I w10 Tg GoTeE Ad
frear | ¥@ AXE WY 197 AEET BL
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[ = ey )

S I wfgd | W AEfE e
e 5 334 ot stgwor Y
& I T o Y v § ar A ) AR
qE W q Aft Ay § O A I
¥ 9T Y N quew @ §, F G
WIS FA0 1 d1F AR A g IR
¥ T ¥ wgE A TR
WY | IR Ao 14 amefgm & afw
¥ 18 33 fFar a1 fF TFeX R HTT-
A 7 fewre frar ma 1| @ AR
FT See wrdT § forw #T AwET §
Efom/uo & wat/c ardE 3¢-tiae
‘AN iagh s s
FoRrm t-pve ¥ frar ww AR
2% ¥ 94 %0 A aFm@n ¥ faar
ST e ot @ oA o o F
“XH 9T a3 Agi fgwr & anfax =
-A® T gaw fasred ¥ oFT WEST
TgAT P A FAr g & i A ATEW
A A F AT 37 a4 A
g sa A1 wfed o qar w4 Al
AT AT AT 707 @I L A ;A
‘Agf #| ?

T A€ & A A wgt T gwd
‘T A gramT wmowr §
zﬁ%ﬁwﬂzsﬁa{gmgw a1 5
T F1 AT fErraT 1-0-ve ¥ 8 9y
T I F A TWTAT 2-2-¥8 X faw
S, 9w 9T Y g Ay gAT |
g T G AT AT g
ETT FIA §, FAg WY AY e
#X, wrT ag a2 ggfaae ¥ w1 O
F a1 B AT =T o wwA
99w &7 FArE ¥ A AW ey ¥
MIFY FY FIAT TS, AT I T HET
AT @Y I A A @ 7 A7 T
e &, &S S JA S )
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7 gwT & 5 @ sfae Y ate @
folm & fod W foaroe & od
W fra & fod 77 3 3 awr s
fremer 8, 98 T qu @ wad @
SF ot aF aas F 78 wArd; @
T 3 grasg i & 1 feadram
2% T @ At TEEAT §-2-v] X
et s

I WA c gedy, drad
@ ! AW 7 g e wimw R

st wewr? : § QA fae 7 W
wT g 1 & F 3 wrarhrad § At
¥ 5§ ga@ ugt 47 fel, S g
AT AT 3T | I AL A
Fer fn et e 7 wrez A A,
fret & qrr Ad g, arfaw W
F F4T a9E & | TH FT IA W FAMT
g1 awg g & T 37 e #1
q2 gfaare site qrwrr At faar
ara &t 37 F1 F% FE wrfedr F1 27T
T # | 12 4g qa g A R I A
a5 52 #r gaEr | foraet mifeai feds
TR g1 Fdr & #X | ofFT AT
@ fearddz 97 #1 gT a<F DA
F fifrw war § 1 wfae @7 7%
Aqufer g1 woar § v 93 s sr’?-:.gﬁ'
e & dra dre mfeal gEnfea w3
&F 37 & Qudt Fte ardt w7 gerI™r
FX ? g argafeT § | 37T Ay 357
AFLL AT IT F1 17 a5 § Fa7Y
& Y Fr warfas @ F 7 w1
T A WA T graare i@ 9 )

a7 X L HAT F A A@T
197 ¥ ga WA AE 7 fguare
WY W A Fed ¥ four &, 9w F
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&1 ga 7@ gar 1 gAR wEi W
T 7 9 o F 799 T FY AT
I A9E ¥ M w531 QA & 7
TE WA AgwG A FE wure TE
Fray & f& wa o1 &% wr frar ara
T ¥ faw=E Wy SEA 9%
W & o QY mifeat wwmdt o @ &,
94 BT WG W AG FH ¥ FA qM
mfgar s wifed @ WT F7 @
gl § | gH g6y 9@ A 9 7€ Iy
quif & arfemras fm § & & a
FFHT & T4 1 Y I TS FT gAATH
FL |
2. WERK ¥ TR, FAMETR,
dre oqTSAT 9% 7L @I
3. FIEATE F S, € B
FT F IET Y7 5F T@H;
3. TS § SOOI SEH TE SIEA
¥ ags & |
¥ Afr g % % & F% TIiSql
¥ fog faam § fog @ & & amar
g 99 § 4 ¥ S TodT g A17Ed |
Mr. Deputy-Speaker: The hon, Mem-
ber is going on as long as a goods train.
I am sorry he will have to finish his
speech now. Before proceeding
further, I would like to an-
nounce the agreed cut motions
on Demands Nos. 3, 4, 5, 6, 94, 15 and
20. These will be taken up on the
next day, and before that, they will

bé kirculated to hon. Members. The
cut motions are as follows:

Demand No. 3

Cut motions Nos. 96, 225, 227 and
239.

Demand No. 4

Cut motions Nos. 37, 44, 107, 108,
100, 246, 264, 255, 267, and 39.

Deman<d Ne §

Cut motions Nos. 112, 274, 277, 280,
282 and 286

772 PSD.
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DEma;d No. 6

Cut motions Nos, 47, 115, 290, 293,
291, 294, 208 and 302.

Demand No. 9A

Cut motions Nos. 49, 121, 125,
316 and 426

Demand No. 15
Cut motions Nos. 59, 60, 138, 139,
337, 338, 341, 350 and 358.

As regards Demand No. 20, hon.
Members have stated that either cut
motion No. 156 or 384 may be taken
up. Hon. Members must choose either
the one or the other. I shall choose
the bigger number, namely cut mo-
tion No. 384. Bothr of them seem to
relate to the same matter.

These may be typed and hung up on
the notice-board.

Shri Venkatraman: May I suggest
that these may be circulated to hon.
Members along with the agenda?

Mr. Deputy-Speaker: Yes. After all,
it is a small list, and let it be circulat-
ed to all hon. Members. This is the
agreed list of cut motions.

Shri Nambiar: We have agreed cut
motions only up to Demand No. 6. As
for the others, we shall be supplying
the list’ tomorrow.

Mr. Deputy-Speaker: I would not
allow any further agreed or non-agreed
cut motions tomorrow.

Shri Nambiar: We have agreed
cut motions only up to Demand No.
6. There is no agreement as
yet in  respect of the other
Demands. The different parties have
given their list, and we shall be giving
the list in respect of the other Demands
tomorrow. We have given agreed cut
motions only up to Demand No. 6, be-
rause we were told that we are go-
ing to discuss only up to Demand No.

Mr. Deputy-Speaker: But hon. Mem-
bers may make up their minds.

Unless the list is ready, I cannot circu-
late it. And moreover. how are Gov-
ernment to get ready for their replies?
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[Mr. Deputy-Speaker]
Tomorrow is also Sunday. Hon. Mem-
bers do not seem to appreciate the
implications. They think it is merely
a matter of sitting together and spend-
ing some 15 minutes, and that the
rest is all the duty of the Chair. as
if it is not that of the Members of the
various Groups. If no list is ready
with regard to the other cut motions.
I shall start with the earliest cut mo-
tion appearing on the list in respect
of a particular Demand, allow all
Members to talk on it and when the
guillotine comes to be applied, pui all
the Demands together in the guillo-
tine.

Shri K. K Basu: We shall Eive the
list by 7 P.M. today.

Mr. Deputy-Speaker: In addition to
what I have read out, jf any more cut
motions are proposed to be maved,
hon. Members may give it before 7 p.M.
I shall not allow any other cut mo-
tions to be moved on Monday or
Tuesday next.

[PANDCIT THAKUR Das BHARGAVA in the
Chair).

| FARATS (AR w)
AT A qrew, 7g farw w1 § fr 3w
T ¥ S SN HN AERT A q-
AT W § AT T & F IR o
$© foar § 90 & fod ag svgare &
T # AR 2T g, e ag
9T fearsr &1 w@r 7 ¥ fou T,
afer wafed i o & gamt woft e
aT¢ § 9% T TF ITF QA 7 A
SRCEAECUECE cF e
g 3 T $B FIATE 39 F ¥ UF sy
& o Y 7 gam, e o A e
TE § 31T 39 3% AT Y W E

T W A WA wFew A wqary

2§ R ¥A3 feary @ v ¥
fod et TT g

WA Ao oard § oo
T @AW A e 35 § 9 v R
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AR A Wy ww =W F ) afx
IT & AR ;= JF fear s Ay
AR waT TG fr a3 e ¥ aw x
@3 # st gfee & Far feafir vty
TE A WA T I E, @ W oaw
I FY A gfee & FwT AThed | ow
@ 7% § fF 78 Sfie T § v
7 7% 5 ag cafow qAfed e
&, oy soifes @ ¥ o aw w1 5w
®1 WA I AT T AT § A Tww
TEm f§ @dwATT # @ ¥ ey
@l#mﬁcﬁ'#mﬁam,ﬁ
aw ge< g f5 w4 wEeg 1 7o o
T A § AT A FH A G @ E
g FIEARW F I ¥ fod q¥ uw
P X FoT T8 A @ E | it aw
g VT OF AT AT A 1T FY, TRy
I AR gfez 7% § 3R 77 vF s
I & 1 9%y afx dar @ frogarer
fomar dar &, T AF 7 foray
AT &, I8 A & ¥ 3@ dav
fe1e FT wgar % A 74 7 Ay
frv= 5 afz g7 F37 amy a9
ﬂhi@ﬁmm&ammﬁ'fﬁ@
A qg aTam faar ag s faa, sk
afq gaTX WIaw 89 @xe g 9 A%
TAE & 98 §UT TA TFC ¥ Y
wTa i OF foa g QA saear § agw
W fF A §8 T aTaE A st
IR § 7| T A 9% ar 72 e
& 1 fE &Y agd ¥ e wmy
A FY WA T AE TAT THT AT Ay
I w5 g, waar gar & 1 g
T, 3o IR wW@, feiifadas 7
2 fed ma § | fefads =1 r oY s
Wgw & 2 wfed g ¥ fear mar
&1 Tey gw W g gfie A T ¢
fe o ag #aed qo0 wOm
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FT§ | IT gAY 77 FA97 oo FAT
%ﬁwiaﬁi‘mﬁ'qagaﬂwgﬂl
% & e g fedifadas s
W §, 99 ¥ w1 gurr froyadz @
¥am § P S 3@ gAT faars gf §,
N FT 99 A gart gz gy 0k g, 94
& gaRd ¥ foq faqar wwar gw
foitfadaa wz 7 fraea & 99 ¥
a1 ag 70 & 9t § ? afz gwoEw
gfe ¥ 3@ &Y 4 7 #¢ fF 3z o
A AT E T A FA AT & 1 &
T A AE ¥ sgm fr oag W
Zfer & g7 ¥ I faw w3

qg 4T s g AFA0 § qafw
AT A7 I THAT 1d, AT IT X
B #1 A9 A0q3AT g1, araaAt I €
W A1 ZARr |AT & 39 7 gaid w4
1w gz g w3 f§ owad &
A g gz 7@ g, Afmaz amgw
1 faasr € 39 ¥ o a4 garr gz
2, R waEl W fmar f gairar
fear w7 ag #9 & 1| TTg 3T F AT
|re ga B a8 A @ wf@d fr ¥
ST eHfadar & 4 19 w3 § ar
&Y 1 93 At §3 A g Al B FOOG
fad 9 4 37 ¥ 7@ fRawmar v
a1 5 3 9 cRifadd fradr €,
&R TR WY A wAlrier feaar g1
4% 99 410 g B agarE wEr 9%
] q9 9 49 AF 19 A A8 §
# 3 9rgm fr WA 9 wdmq g
ii‘hﬁﬁwzaaar&‘ffmﬁiﬁgw
A 53T wfaw wat frar ¢, vy 3o &
I 7 gAY I qRfrddr frer
& 1 aft gr @t wF aF e oo
Tt gort #w ger s W
TE &N w5 A4, O § WA AR ¥
T qo 1E fr 9 a9t F a1y
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FEH wTaT o A fhw TR X W
FH B ASTE |

A A § fr fom ¥
Sl & @At w0 foar 9T qAT &
R & AT W qw F @R
€1 38 ¥ @af aga 59 frar a1 wwT
& 1 9% afr g VT aT adwr S
& 7 ame & #03 w9d 7 w9 v
€1 Fei & ame Y war e g F
RAA T X @R qorgarar 1 78
ﬁwmﬁﬁmé,mwg‘ew’r
B W 9 A€ 9% g | gw @y
§ 5 st 39 @dr agr Wi w3 W
QL w1t , 4 w7 g qawr A £ 1
WU UF F a4 41 fF ow w4 X
@y 7 707 91 gav wrw @ o6
AT AT AR CF AT 7 39 O
ATET FRaT | 9a sl F fariat o
T W1E w40 foar war, $15 ey
TE | R a1 F qi ara garc i &
faﬁm.s&naaqua%frn’a
sTadena four s w3t He77 ¥ smar
I T ABAT AT F@A 72 9Y
g TET FIWM 1 0 9K AT FgT #7
wa%q 33 & 5 afz WY g9 wvc ¥
WAEN AT 1 wawe &
ST 7 3T T smavios Ay whe-
AR FIAT AMed 1 afz am Agmag ¥
AT T AR 7 e afera wqar
S AT B 71 geers F46 ITF g
Fé Wi fedem Jor wrvi 1 g9 WU
adtar ag gv fe wme A T asdr
A |

Mr. Chalrman; I have got a long
list of Members and I will have to be
strict in apportioning time. Otherwise,
I will not be able to give a chance to
a number of Members. I am afraid
the hon. Member will have to finish
at once.
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= §AATES: F fame o

Mr. Chairman: The hon, Member is
a senior Member and he must now
finish. I know the hon. Member has
got something important to say, but
1 have to observe the fime limit.

Shri Ganpati Ram (Jaunpur Distt.—
East—Reserved—Sch. Castes): All the
Members must be given chances to
speak.

FAqT wT MR fefaas &7
£ TG AT T@AT FFATE )

Shri 8. G. Parikh (Mehsana East):
I have a few points to make. Regard-
ing the difficulties experienced by
passengers between Ahmedabad and
Mehsana, several representations have
been made by the passengers associa-
tions and in one of the booklets I find
that the matter will be taken up, but
till now nobody knows when it is going
to be taken up. Of course, it has been
promised that their difficulties will
be looked into and set right.

The next point is that the detention
of railway trains on that section is
very great. Sometimes, a goods train
takes about six to eight hours to
travel a distance of 40 miles, whick
in normal time it will hardly take
three hours. The intensity of passen-
gers is alo great; the train is over-
crowded. If a double line is there,
more trains can run and it will re-
lieve the trafic congestion. The hous-
ing problem of Ahmedabad also can
be easily solved, so that it can run
as suburban traffic. Last year when
the hon. Minister visited both Sabar-
mati and Mehsana railway stations,
he himself examined the position
and promised that an overbridge
would be constructed as early as pos~
sible. At that time some prominent
Members of Parliament were also with
him, At Sabarmati station, the broad
gauge station is on the other side and
the traveller who has to go to the
broad gauge station, has to cross the
railway line where shuhting is going
on almost all the time. I think about
half a dozen fatal accidents occur in
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a year at this station._ At Mehsana,
the position is most difficult. Most
of the Railway employees are saying

-on the other side of the station. Their

children and womenfolk and peopie
who go for social calls have to cross
the Railway line where shunting goes
on all the time. So, the position at
this station is even worse.

Another  point about Mehsana
station. In the last session I had put
a question on the diamond-crossing
and asked whether it was working or
not. The reply then was that it was
working, whereas the real fact is that
it is not working. A sum of Rs. 75,000
or so has been wasted. I have per-
sonally seen this station, because that
is my constituency and I have to go
several times that way. Replies given
to me when I made enquiries on the
spot were to the effect that the cons-

" truction was faulty, that is, that the

platform is short and that is Jhe
reason why they cannot have double
trains on one platform. Not only the
diamond-crossing is not working, but
a staff of eight to ten watchmen has
to be maintained. Money is wasted
in this way and it creates great hard-
ship because people, who through
oversight cross those parts, are held
up and fined by the court. Further,
it causes considerable hardship for
the people travelling from Ahmeda-
bad and Bombay because when they
trespass inadvertently they are
caught and produced before the court
and as such detained. If they are
not going to work the diamond-cros-
sing let it is be fenced at least.

I would particularly request the hon.
Minister to have more inter class ac-
commodation on that section, as at
present inter class compartments are
overcrowded. If this facility Is
given, probably some middle class
people can travel by inter class and
the congestion in second class com-
partments also can be relieved.

Another point.
6 P.ML

Mr, Chairman: I would request the
hon. Member to bring his remarks to
a close.
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Shri 8. G. Parikh: 1 would endorse
the views expressed by my Iriend,
Shri Khandubhai Desai that the fares
for air-condition travel should be
increased considerably, at least two
and a half times as suggested by him,
and let there be no more construction
of air-conditioned coaches.

Mr. Chairman: The bell has been
rung twice or thrice. I am afrald
the hon. Member has to stop. Now,
1 call upon Shri Gurupadaswamy.

Shri M. 8. Gurupadaswamy (My-
sore): I have not got sufficient time
to make a long speech and so I shall
confine my remarks to a very few
items. I can only give a catalogue
of them. More than that, I cannot
do justice to the matter,

The main trouble with the Indian
Railways is that it lacks imaginative
and inspired leadership. 1 have got
a paper with me—Eastern Economist
—which is well known for its mode-
ration and also known for its pro-
Government views. That paper says
that the Budget of the Indian Rail-
ways introduced by Shri Lal Bahadur
Shastri on February 19th, was one of
the most colourless records of work
that has ever been placed before the
Indian Parliament. The root cause
for this is due to lack of imagination,
as I said, on the part of the Minis-
try who is running it. I ask whether
the time has not come to revise our
opinion with regard to the method of
managing the Railways. It would
seem to me better to scrap the exist-
ing way of managing the Railways
and have a corporation instead. We
have been having a bad experience
of the way the Railway Board has
been working. The members of the
Board think that they are the guar-
dian angels who can give expert ad-
vice on anything concerning the Rail-
ways and they themselves need not take
advice from others. This complacen-
¢y on the part of the Rallway Board
hratherverytm!wtunateandltis
increasing more and more nowadays.
I suggest therefore that a corpora-
tHon woula be better than the exist-
ing metnod for managing the Rail-
Ways and the corpcration may be
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given full control over the Railway
systen..

The next yguestion 1 want to urge
is about the policy of the Govern-
ment with regard to the opening up
of new lines. I suggest that in the
priorities, which have been catalogued
by the Minister—I do not say that
they are not proper—South India is
comparatively neglected. The first
priority should be given to the de-
velopment of South India. I submit
also a few local demands that have
been made by people from Mysore
from time to time. There is a great
necessity now for a rail link between
Satyamangalam and Chamarajanagar.
The Government of Mysore promised
to take up this lime, but unfortunate-
ly it could not fulfil its promise be-
cause the Railway system was handed
over to the Centre. Even the Central
Government promised us that this
line would *be taken up, but unfor-
tunately this promise has still not
been fulfilled.

My next point is about class II
officers. There has been too much of
discrimination between Class I and
Class II Officers. This discrimination
should be stopped. These two elasses
of officers perform the same duties
and shoulder the same responsibility,
but still the discrimination is made in
their pay, status and conditions. It
is a blot on our Constitution. We
talk of equal opportunities. We say
that there should be equal pay for
equal work. Well, these two classes
of officers perform the same duties
and responsibilities, but why should
there be a discrimination? I repeat
that this goes agaipst the spirit of
our Constitution. This should be
stopped.

Then I come to the question of ex-
MSM Railway officers. ‘There are
various cases pending before the
Railway Board. These cases have not
been satisfactorily settled. TUnfortu-
nately, there is a feeling among these
officers that they are receiving very
bad treatment after integration. I re-
ferred one case to Shri L. B. Shastri
some time back and he promised that
the case was g just and genuine one
and that it will be looked inte
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Shri L. B. Shastri: 1 certainly pro-
mised to look into the case, but I did
not say that it was a just and genuine
case. How can I say that unless I
had examined the papers?

Shri M. §5. Gurupadaswamy: Unfor-
tunately the memory of the Minister
is very short. I have again referred
the matter to him, and as I know
that he is a man who keeps his word,

I feel that justice will be done. There -

are other cases as well—nearly thirty-
five cases. All these cases should be
satisfactorily settled.

Lastly, I submit that there are so
many complaints regarding the pur-
chase policy of Government. We are
not having any definite policy for
purchasing railway stores. Of course,
tenders are called, but these tenders
are not opened in public. They are
opened in secret. Therefore we want
that all tenders should be opened in
public so that the public may under-
stand whether their tenders are pro-
perly treated. There is a certain
amount of suspicion in the minds of
many people that this tender system
is working very badly and there has
been a lot of corruption and nepotism.
Therefore, Sir, I feel that this pur-
chase policy should be changed and
all the tenders should be opened in
public.
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Shri N. Rachiah (Mysore—Feserved—
—Sch. Castes): Ithank you very much
for the opportunity you have given
me. It is really a great problem to
get an opportunity for Members like
me. 1 request that those who have
not spoken may be given a chance.

I wholeheartedly support this De-
mand, and while doing so. I want to
ventilate certain grievances pertain-
ing to the Mysore State. South India
is a very hilly, backward and neg-
lected area. Easy communication
and facilities of transport are the key
to the rapid progress of any country.
In a country like ours, easy means of
communication must be provided by
Government in order to speed up the
progress in all walks of life.

Coming to the Mysore State, about
four years ago we had the famous
Mysore Railways. After the integra-
tion, we the Mysore people thought
and hoped that improvements
would be made, and special care
would be taken about us in regard
tn 1eilway communication and ameni-
tizs to passengers. But, after 1be ie-
tegration, although Government have
the very good and noble intention of
providing facilities and amenities to
the public and also safeguarding the
interests of the officers yet, as the
saying goes, “God is willing tut the
panda is refusing”. I am sure I
would not be mistaken., berause our
Minister is popularly known as a very
good Minister und this matter is not
disputed. Yes. the officers are having
a very indifferent attitude towerds
the public and also the staff of My-
sore.

On 16-3-54, the Secretary of the
Mysore Railway Employees Unlon
has given a statement saying that he
bhas sent so many representations
about grievances of workers in the
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railway workshops and other places,
but no representation has been consi-
dered so far. How could the workers
work in a disappointed mood and
show better production? It is there-
fore the duty of the officers, particu-
larly those in the Railway Board, fo
see that these grievances are imme-
diately redressed.

1 want to bring to notice of the Rail-
way Ministry that in the Mysore State,
after the integration, some officers
have been brought from Northern
India. These officers are ill-treating,
insulting and in other ways causing
injury to the Mysore State officials
and workers. Even for class IV posts,
they are bringing people from outside
Mysore. Only today I have got a
letter about the Railway Works
Manager in Mysore. He has not been
following any principle even with re-
gard tn the advertisement calling for
applications. He gives one type of
information to the Employment E=x-
change Officer and puts up a different
type of information on the notice
board. The relatives and sons of
railway employees must be encourag-
ed, but he is carrying this principle
too far. It looks as though employ-
ment in the railways is the monopoly
of the relatives and sons of railway
employees. Every citizen in India is
equally entitled and has an equal
claim for a share in the railway ser-
vices, including the officer cadre. But
this particular Works Manager is not
doing any justice to poor people. 1
hope Government will take notice of
these things. If necessary, I shall
translate this letter of allegations
which is in Kannada and send a copy
of it to the Rallway Ministry.

Coming to the other general points,
Mysore is absolutely neglected. The
Mysore Government wanted to elec-
tricity the line between Mysore and
Bangalore and wanted to convert it
from metre gauge into broad gauge.
But this proposal is not talked of.
We do not know what is the idea or
intention of the Railway Mindstry.
Apart from that, there was a survey
taken with regard to the Kidw-Chi.
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kkamagalore and Chamrajnagar-Sat-
yamangalam lines. Nothing is known
of this matter. - Mysore is industrial-
ly very advanced, and we want to
exploit all our resources, but if you
look into the Railway Budget, Sir, you
will find that not a single line is pro-
vided for Mysore. At least the Ban-
galore-Mangalore line which is a
metre gauge line should be made into
a broad gauge line.

Shri K. K. Basu: They are not broad
minded.

Shri N. Rachiah: Although Gov-
ernment have made reservations for
Scheduled Castes, the officers are not
giving effect to them. I have brought
to the notice of the Ministry many
cases where not even a single Sche-
duled Caste man is given a big official
position or justice. Apart from that
although we are not getting our re-
served quotas, we still find graduates
belonging to the Scheduled Castes
working in the lower grades. They
are entitled to be officers. As a
matter of fact, in Bombay an under-
graduate has been Secretary of the
Railway Service Commission. The
Railway Service Commissions in Bom-
bay and Madras are very partial. They
are not encouraging the Mysore State
people with regard to appointments
to any cadre. As such, I request the
Railway Minister to take note of
these grievances and see that the ex-
Mysore State Rallway Workers, officers
and staff are given justice under the
able guidance of our Railway Minis-
ter who is kind hearted.

Shri M. D. Ramasami (Arruppukot-
tai): I rise to speak only on one or
two points. I feel called upon to re-
present to the Railway Minister. The
most important question on which I
propose to speak today is about the
provision of a railway link to Arrup-
pukkottai, from which I come. I spoke
at length on this question last year
also. It is a matter of great surprise
that this important town with a popu-
lation of over 55,000 has escaped the
notice of the Railway Administration
so far. J do not think there is any
other town of this magnitude in this
ccuntry which has not got a railway



1463 Demands for Grants—

[Shri M. D. Ramasami]

link so far. It has somehow managed
to escape the notice of the former
Railway Company and the Govern-
ment of India.

Virudhunagar Junction is only ten
miles from Arruppukkotiai. It was
a mere village when it was linked
with a railway line. Any Com-
pany which had its interests
in its earnings must have connected
this village with Arruppukkottai, be-
cause it is only ten miles away, but
I am sure there were vested interests
standing in the way of this line being
provided. An effort tp conduct a sur-
vey for connecting Arruppukkottai
with Virudhunagar seems to have
been made in 1900, but nothing came
to pass. Development of railway lines
has been going on for the last fifty
years coonecting remote and insigni-
ficant villages all over the country.
It is amazing how this place was con-
veniently overlooked time and again
during the course of these long years.
Could we, people of Arruppukkottai
and the area around covering about
four thousand square miles, be blamed
if we complain that there are even
today powerful interests standing in
the way of this town being provided
with a railway link?

You will be interested to learn thaj
the Madras State Government refus
ed to recommend this line on the
ground that Arruppukkottai has good
motorable roads. This reply of the
State Government is most light-heart-
ed, obviously bereft of any considera-
tion or sympathy for the convenience
of over ten lakhs of people living in
this area. This atftitude of the State
Government is nothing but a com-
mercial outlook on this matter. And
mark you, this is the reply given to
people who have been fighting for this
line for over fifty years! This in-
genious reply of the State Govern-
ment gives theeleast consideration to
the fact as to how on earth any town
in this country will be justified in
having a railway link. Do not other
towns have good motorable roads con-
mecting them with the rest of the
country? Arxruppukkottai has motor-
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able roads just now. It was a big
town even in 1900 having a population
of 25,000. Why then was the provi-
sion of a rail link not considered
then? Arruppukkottai is about 30
miles from sea-shore. On account of
lack of a railway link the area up to
the sea shore is most backward econo-
mically and industrially. Provision
of a rail link to Arruppukkottai
is the only reasonable solution
for its problems.

A recent communication from the
Madras Governmeni has recommended
the construction of a railway line
between Manamadurai and Tuticorin
in preference to the Virudhunagar-
Arruppukkottai rail link. I welcome
this move for the simple reason that
it is within my constituency. But I
cannot really understand how this can
be preferred to a line from Virudhu-
nagar to Arruppukkottai and Manama-
durai. Even if this recommendation
is going to find favour with the Gov-
ernment of India we would be glad,
if we are likely to get a link from Ar-
ruppukkottai to this line somewhere
near Kamudhi.

The hon. Deputy Minister for Rail-
ways had an opportunity of visiting Ar-
ruppukkottai in January last and we
of the municipal committee had the
honour of welcoming him in connec-
tion with a municipal function. We
consider ourselves fortunate in that he
was able fo see for himself the mag-
nitude and importance of the town, in-
dustrially as well as commercially, and
above all the interest and anxiety
shown by the people of the town in
this rail link. Surely he was impres-
sed by the representation of the sever-
al institutions in the town as well as
by the municipality for the rail link
and he was kind enough to promise
that he would see that this item was
included in the development program-
me as early as possible. I hope he will
kindly remember this.

My request is for the provision of a
railway line at least of about ten miles
from Virudhunagar to Arruppukkot-
tai and I am sure it is legitimate and
reasonable for the people of this
locality to expect a categorical as-
surance from the hon. Minister that
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this will be positively considered fa-
vourably.

But at tHe same time I must point
out that the Railway Minister's reply
in the other House leaves some an-
xiety in my mind. He said that first
priority would have to be given to
areas where heavy indusiries were
being developed while other hinter-
land areas which require to be opened
up would get second priority. States
like Rajasthan and Vindhya Pradesh,
he said, shall deserve special consi-
deration. I am afraid, Sir, that if this
is going {o be the policy, in this be-
half the claim of Arruppukkottai is
likely to be pushed behind for several
¥ears. The claim of Arruppukkottai
is over fifty years and I submit in the
midst of these new schemes which may
be in the national interest, the claim.
of Arruppukkottai should not be al-
lowed to lapse.

Before I resume my seat, I would
like to mention about one or two
amenities which have to be provided
at Virudhunagar. Though it is an
important junction it has no covered
platform. It is very necessary that a
covered and cement concreted plat-
form is provided at this important
junction.

Shri Dabhi (Kaira North): Sir, late
Shri Gopalaswami Ayyangar, the then
Railway Minister while presenting the
Railway Budget for 1951-52 in the
Provisional Parliament stated that the
largest proportion of passengers travel
by the lower rlasses and therefore
the provision of amenities and travel-
ling facilities for this category has to
receive the highest priority. Now, Sir,
can it be said that the amenities and
travelling facilities for these lower
classes of passengers receive the
highest priority, or even priority at
the hands of the Railway Adminis-
tration? The reply to this is in the
negative. There is no doubt that there
is some improvement in certain sec-
tions, though the Railway Minister’s
speech seemed to have created an
impression that overcrowding has
becoming a thing of the past. That is,
however, not the case. Whatever may
be the position in the other railways,
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in certain trains on the Western Rail-
way over-crowding is still continuing.
I will give only one or two instances.
There is one shuttle train running
between Ahmedabad and Anand, the
357 Down, on which there is very much
over<rowding. A census of the pas-
sengers was taken by some repre-
sentatives of a local paper and it was
found that on one day, the 19th
February, there were six carriages with
a capacity of 673 passengers, carry-
ing 1,541 passengers. On the 22nd

February there were 5 carriages with

a capacity of 481 passengers carrying
1,430 passengers.

Ther: in the Patan Local, in the
Taranga Local and Delhi Express over-
crowding has become a daily affair.
I have got with me photographs pre-
vided to me by the Railway Passen-
gers' Association, Ahmedabad, from
which you will see that in these trains.
there is excessive over-crowding. It
is always a daily affair.

Shri Gadilingana Gowd: On a point.
of order, Sir, there is no quorum.

Mr. Chairman: There js quorum
now, the hon! Member can proceed.

Shri Dabhi: So, I hope the hon
Minister will do something in this
matter.

Section 63 of the Indian Railways:
Act provides that the Railway Admi-
nistration shall fix the maximum num-
ber of passengers that can be carried
in a particular carriage. Section 109
requires that if any passenger enters
a carriage which has the maximum
number of passengers, he can be turn-
ed out of that carriage and made lia-
ble to a fine extending to Rs. 20. Now
I want to ask one question. Suppose
a carriage has the stipulated number,
and some more passengers try to en-
ter it. If the occupants of the car-
riage bring the matter to the notice
of the railway officers will they en-
force the relevant section of the Rail-
way Act and prevent the entry of ad-
ditional passengers? My contention is
that such provisions, if they _are to
remain a dead letter, must be removed
from the Act itself.
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There is another point with regard
to this overcrowding. At Nadiad
there 1is one common booking
office for two lines—Nadiad-Kapad-
vanj, and Nadiad-Pij. In front of
that common booking office there is
so little space that it is very difficult
for passengers to obtain their tickets,
and very often they miss the trains.
There is only one
hope that Government would do
something with regard to this also.

1 have one complaint with regard
1o latrines in the first and second class
carriages. 1 do mnot understand why
up to this time this English type of
latrines are maintained still. ‘The
greatest difficulty is that there is so
much distance between the wash-basin
and the seat; one cannot reach to
take water and that is the greatest
difficulty. One does not like to use
the water of that tap. This is not a
thing to be laughed at: this is a real
inconvenience and at least I would
never like it. My suggestion is that
the Indian style latrine should be sub-
stituted therefor: wash basin must
be at some distance and the taps must
be provided very near the latrines.

Only one more point and that is,
as regards the construction of new
lines. 1 request the hon. Railway
Minister to examine the question of
extending the present Nadiad-Kapad-
vanj Railway up to Modasa. ‘This
line was constructed in 1812 and at
that time a survey was taken with
the intention of extending that line
upto Modasa and beyond; but owing
to war it was not extended. The
survey was made by Killic Nixon
Company. This is a very ‘backward
and undeveloped area and if the line
is taken up, cement, timber, soap and
oil industries are likely to develop.
With regard to Tarapur-Bhavanagar
line, I do not know what the final
decision of the Government would be.
My suggestion with regard to this
nne is that instead of the line being
Bhavanagar-Tarapur, it must be Bha-
vanagar-Cambay, because the Govern-
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the port of Cambay and there are pos-
sibilities of oil being fotind there.
Again, when this line from Cambay
is extended to Kathana which is only
ten miles from Cambay, it will be
very convenient and would be a link
with Bombay; it would be a very
short route.

Mr. Chairman: The hon. Member
ha:s already taken more than ten
minutes.

Shri Dabhi: My request to the hon.
Minister is to take these things into
consideration before coming to a con-
;zgsion on the Bhavanagar-Trarapur

st woafa T ;AT wERy,
# aay og> o wEey & gfes
aurs 31 g f 917 Ia0 gearg
HARIATE AT AT FT L AT| 84T
™ Twe ¥ faar forady agt #7 S=ar 3y
AT gleaT g7 S |

TG AT F ag F TR E A
f s 0T 39T AT F =
¥ § | TIEIT ¥ qurE #T 9 A7
W= A9 T @M & T@r A 140 AR TG
wfgfat & faar | g7 wgar g o
oG qF g7 T ATET T FT J41C 7Y
AT TF ¢4 TATC AT &TRwe Y T8t
BT TIUTAT WAT E1IT T8 TEY AT "wHed |
¥ fd ogi 7 o= Hie T qIEA
T F age WA § | W T I
# HrEATTHA w1 HE qree A § ww fad
R m R

W 912 § T FY "qro Fo Mo
w1 e wisargt 1 favats som
wrgar § At 5 qerwa e fed W
frEd | TE W OE B F 9 I
e g et we e gEd Wik
o i faregrr e Tt @ 1 P wrer-
wrA Y g ag i At g o TR e
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e wgf w@ W §, afg  wo I
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feardl &1 91T F YWA  TYTT FA
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ST FAH FT AT AT ©F & g grer
a0 Ffaw § W gt F dHwC A E
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wWH Wy wfawfal w1 agg 39
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F it gar<i w3 Fraar xfa wearg Tg
frar g Wt @ feqw § 47 v
At g, ¥ET ITHTFIE T TAT I
q# 7 faar | TR TGA Y Fidwed
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THgEE W3 wifaw s F oSt
ghor < ot w41, o SuF fAa &
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Tef WY gfaq wdrTa § S WAy
TET 4T, I7 AT &7 AREAT WK
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A Ffaq & 9 B § IHF T 9
|G § ag7 w59dr § WK A
A IgTwm AT AT T
ST 37 & foq Fraw gaTETaT 7 T4r
& T A AFE vf A frgo dio,
Fura 7 fagre & e W q £ Avafet
& WA, F9F A1 F AT vy q_
FAT TF TE1 § (0 AWH F A7 AA
FETFT AT 3T §, WITH F HPAT
HETE JAT S A Fox § oA qed
a aw€ S F1 @ AT BT &0
B4 go Fro, Gaid WX fagre & &r
TTE AT A LA AT ug S -
| 91 &8 wdY 95 3AREAE 59
FATT & FNAT T AL TG4 |

74 7 qx QA dfag A0 g N
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g | AT § {7 ag wgi 7T 37 fiyaz
¥ faq 1w &1 0w | E a0 B aga
Jhear g i | T TR FEEH
HrIAT giTF Tiar Far g |

Shri Pocker Saheb (Malappuram):
1 only want to speak on one point and
that is the necessity of extending the
Shoranur-Nilambur line to Feroke via
Manjeri. This is a very great neces-
sity and there has been a public de-
mand for it for a long time. As a
aatter of fact, you know, Sir, under
what circumstances the Shoranur-
Nilambur line was opened. It was
after the Malabar rebellion of 1921
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that this line was opened with
a view to open the whole of
the Ernad area. And that object
has not been achieved by opening this
Shoranur-Nilambur line alone. 1
am of course thankful to the Railway
Minister for having taken steps to
restore the dismantled line, wviz.,
Shoranur-Nilambur line, but even
after it is completed it will not be pay-
ing. and it will not achieve the purpose.
It will not have its complete effect
unless it is extended from Nilambur
to Fercke via Manjeri. Then only
the whole area will be opened up and
there will be sufficient facilities for
all the products in that area to be
transported. Restricting it to Nilam-
bur will not be paying. I hope the
Government will take into considera-
tion all threse aspects and pay its
serious attention to the matter. This
extension will be only about 38 miles.

Before I sit down I want to mention
the necessity of an overbridge on
the railway crossing just on the
eastern side of the High Court on
the Beach Road in Madras City. I
pressed this the year before last also,
but T was told later on that there was
some difficulty with the local Govern-
ment. But if the Central Govern-
ment takes it up, I am sure the
local Government will meet the des-
mand. I request the Government to
take up this matter also.

=it faraafa wand : T fr wEET,
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Tgt 9T IR AE F Gl s adey
¥ e a2 e F
AR F1 I AT AR @ A A
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FHR wET §9T o F 3T W1 F A,
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T, 3R 1€ BT &TT AT I /YT ST
7 wedrarfed | ¥ AT A orgarT
Wt 99T Femar §  fzar & fFowe
FATET T AT A7 TIT TG FAFA
g ot qf o o OF 91 W AR
FATH fese 9T OF AMAT 41 A TF A7
T &, a8 g & W FAT FW §Y
FAC BT & T |
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afae ¥ oW FarR ¥ &) FE W
QX E forTeY ty/Re o aF
FA G W A A 0F R
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FH AR ACE ITF d38 7 AN
T gET A qiN §AF W@ §¢
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FfacF A @A ¥ fou a9
e @ 91 @ E Ig AT FHI fou
Jgd AT §IAR 7 TG I FaeTdr
W4T § fF the increase is due to pro-
vision having been made for tempo-
rary posts of officers and staff and
dearness allowance due to increase
in staff.
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ST FR A & fed s A feaw
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F@IE |
T PM.

Mr. Chairman: In addition to the
cut motions already announced, the

following selected cut motions have
also been received:

Demand No, 3—Cut motion No. 98.
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Demand No. 9A.—Cut motions
Nos. 125, 314, 318, 320, 321,
317 and 323.
Demand No. 12A—Cut motions
Nos. 328 and 331.

Demand No. 15~Cut motions
Nos. 56, 349, 138, 139, 352 and

432.
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Demand No. 18.—Cut motions
Nos. 152, 377, 437 and 420

The House then adjourned till Two
of the Clock on Monday, the B8ith
March, 1954.



